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1. Preamble

Sri Y. Srinivasulu Reddy & Sri Y. Sasidhar Reddy of Nelatur village, Muthukur (M), SPSR
Nellore district, filed 0.A.105 of 2021 before the Hon'ble National Green Tribunal on
the pollution problems arising from the thermal power plants. In the Original
application no.105 of 2021, M/s. Sri Damodaram Sanjeevaiah Thermal Power Station,
Nelatur&Pynampuram Villages, Muthukur Mandal, SPSR Nellore District and M/s.
Thermal Powertech India Pvt Ltd, presently operating in the name & style of M/s.
Sembcorp Energy India Limited (Project-1), Pynapuram (V), Muthukur (M), SPSR

Nellore District are the respondents.

2. Orders of the Hon'ble Tribunal

The Hon'ble Tribunal heard the case on 09.02.2023 and issued the following orders:

3

1. The learned Senior Advocate appearing for the 9th respondent would state
that as per the report of the Joint Committee, out of 31 conditions imposed,
25 conditions have already been complied with. Even out of the 6 conditions,
for complying with 2 of the conditions, they have time till 2024 and 2027. So
far as the Ambient Air Quality is concerned, in particular the fugitive
emissions, the damages have been assessed jointly and apportioned, which is
incorrect.

2. As recorded in the earlier order, the Andhra Pradesh Pollution Control Board
has issued notice dated 30.01.2023 under Section 33 (A) of the Water
(Prevention and Control of Pollution) Act, 1974 and 31 (A) of the Air
(Prevention and Control of Pollution) Act, 1981 and the said order was kept in
abeyance till today.

3. It is vehemently contended by the learned Senior Advocate for the 9th
respondent that almost 27 conditions have been complied with and they will
demonstrate as to how the other non-compliances also are either not relevant
or complied with. Similarly, the 8" respondent also seeks time to present his
case.

4. The learned counsels are directed to file a tabular column of the conditions
which are not complied with as per the Environmental Clearance (EC) and the
compliance as per the Joint Committee report and their undertaking for any
future compliance.

5. The Andhra Pradesh Pollution Control Board is also directed to inspect the
units to find out any violations after the report of the Joint Committee and
also the report about the compliances by the industries with reference to non-
compliances noted by Joint Committee.

6. The notices issued by the Andhra Pradesh Pollution Control Board against
Respondent Nos.8 & 9 are directed to be kept in abeyance until further
orders from this Tribunal.

7. With the consent of all the learned counsels, list the matter on 24.03.2023 for

final hearing.” .

ENVIRONMENTAL ENGINEER
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3. Action taken by APPCB pursuant to Orders of the Hon’ble NGT:

As per the orders of the Hon’ble NGT order dated. 09.02.2023, the Board officials

inspected M/s. Sri Damodaram Sanjeevaiah Thermal Power Station on 21.03.2023 and

M/s. Sembcorp Energy India Limited (Project-1) on 17.03.2023 to verify the present

compliance status.

3.1. M/s. Sri Damodaram Sanjeevaiah Thermal Power Station:

3.1.1 The Joint Committee made certain observations after inspecting the industry on
21.10.2021. The Board officials inspected the power plant on 21.03.2023, an the

present status of the observations is submitted below

SI.No

Joint Committee Observations

Present Compliance status

1.

The respondent unit M/s Sri
Damodaram Sanjeevaiah  Thermal
Power Station unit was in operation
at 2x550 MW against the consented
capacity of 2x800MW. The unit is
using 100% Indian coal with ash
content of about 30% and Sulphur
content of about 0.3%. As per the EC
condition, the unit is required to use
blended coal of Indian washed and
Imported coal in the ratio of 70 &30%.

M/s Sri Damodaram Sanjeevaiah
Thermal Power Station unit was
in operation and is operating

with Unit-1 - 600 MW & Unit-2 -

430MW capacity.
The Board vide order dt.
08.08.2022 issued CFO for

another 800 MW unit, which is
supposed to use 100% Indian
washed coal with ash content
less than 33.83% and Sulphur
content less than 0.5%. The unit
started commercial operations
on 10.03.2023. The power plant
is using washed Indian coal and
raw Indian coal. Recently, they

have used 18,267 Tons of
imported coal during March,
2023.

The MoEF&CC, Gol issued
Environmental Clearance vide
order dated.17.07.2007 to use
blended coal, i.e. 70 % Indian
Coal & 30 % Imported coal.
Subsequently, the MoEF&CC, Gol
issued a notification vide
S.0.1561 (E) dated. 21.05.2020
by amending sub-rule (8) in rule
3 of Environment Protection
Rules, which is a regulation on
ash content (i.e. <34%) in coal.
As per the notification, the

e
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power plant can use the coal
without stipulations with regard
to ash content or distance
subject to compliance with the
conditions stipulated in the
Notification. In view of the
above Notification, the
regulation on coal sources may
not be insisted.

The unit is having requisite
permissions /clearances from AP
Boiler Inspection Department, Dy.
Chief  Controller of Explosives,
MOEF&CC, Dy. Chief Inspector of
Factories and Panchayath raj
Department, Andhra Pradesh
Pollution Control Board, PESO except
for Department of Fire.

The industry applied for
clearance from the Fire
Department and yet to pay the
required fee.

The unit has valid integrated consent
under Water & Air and Authorisation
under H&OW Rule 2016, however, 26
out 41 conditions imposed were found
complying and the remaining 15
conditions were found non-
compliance. The major  non-
compliance observed are:

Non-utilization of 100%
bottom ash.

fly-ash &

The total utilization of ash for
the period April 22 to March 23
is 89.32%.

In adequate measures taken for
controlling fugitive emissions from
coal storage yard and Ash pond.

The power plant provided two
sheds for coal storage (89m x
117.5m x 2nos). The coal yard is
provided with MDSS.

The internal roads are required
to be cleaned at regular
intervals. The industry needs to
improve the measures for
control of fugitive emissions.

Poor operation, maintenance &
calibration of CAAQM stations and
online monitoring system installed to
monitor the effluent & emissions.

The industry installed four
CAAQM stations and installed
emission monitoring systems for
unit-1 & Il. The industry
revamped CEMS & CAAQMS after
the visit of the Joint Committee.
The present status of the

i @‘%Mu of 40
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functioning of CEMS & CAAQMS is
submitted below:

CEMS: Unit-I:

PM monitor- Functioning.
SO; Monitor- Functioning
NOx monitor - Functioning.

CEMS: Unit-Il:

PM monitor- Functioning.
SO, Monitor- Functioning
NOy monitor - Functioning.

CAAQMS - Switch yard :

PMyo - Installed and under
repair. (Power plant issued a
purchase order for rectification)
PM; 5 - Functioning

SO; - Functioning

NOy - Functioning

CAAQMS - Coal gate:
PM1o -Functioning.

PM; .5 - Functioning

SO; - Functioning

NOy - Functioning
CAAQMS - Field Hostel:
PMo -Functioning.

PM; .5 - Functioning

SO; - Functioning

NOy - Functioning

CAAQMS - Ash pond:
PMo -Functioning.
PM; 5 - Functioning
SO; - Functioning
NOy - Functioning

The power plant provided a pH
meter at the outlet of ETP, but
not functioning.

In adequate green development | The industry has developed a

around the plant. green belt in an area of 420
Acres, as stipulated in the EC.

As per the source emissions | The industry installed emission

monitoring conducted during the
committee visit was found meeting
with prescribed standards of APPCB
(Table No 2). But Online monitoring
system installed found not in
operation since one year.

monitoring system for unit-1 & II.
The industry revamped CEMS
after the visit of the Joint
Committee. The present status
of the functioning of CEMS is
submitted below:

CEMS: Unit-I:

i @ g[) 2023

50f40

ENVIRONMENTAL ENGINEER
A.P. POLLUTION CONTROL BOARD

Regional Office
NELLORE.

Page 5



PM monitor- Functioning.
SO; Monitor- Functioning
NOx monitor - Functioning.

CEMS: Unit-Il:

PM monitor- Functioning
SO, Monitor- Functioning
NOx monitor -Functioning.

As per the analysis results of samples
taken from ash pond Seepage water
confirms the accumulation of TDS due
to using sea water for making ash
slurry till March,2021. Inspite of using
sweet water for making ash slurry
accumulated TDS contributing to ash
pond seepage water.

At the time of the Joint
committee inspection, the
industry used to dispose ash
slurry into a diversion bund.
Now, the industry completed the
bund rise works in the ash pond
and ash is being disposed into
ash pond. The decanted water
from the ash pond is totally
recycled. The industry is using
salt water for ash slurry purpose.

The unit has ETP of capacity 75 KLD
but operating at 5 to 45 KLD only
which confirms that failure of tapping
of all effluent and discharging
untreated effluent through storm
drain which is passing inside the
premises. The analysis results of
samples taken from storm water
drains indicate that confirms the
discharging of untreated effluent into
drain.

The ETP is in operation.

The stormwater drains are filled
with ash, which indicates that
there is no proper management
of effluent.

As per the conditions of CTO the unit
is required to operate 4 CAAQM
stations to monitor Ambient Air
Quality, out 4 stations two stations
were found not working and two
stations found partially working.

The industry installed four nos
CAAQM stations. The industry
revamped CAAQMS after the visit
of the Joint Committee. The
present status of the functioning
of CAAQMS is submitted below:
CAAQMS - Switch yard :

PM - Installed and under

repair. (Power plant issued a
Purchase order for rectification)
PM; .5 - Functioning

SO; - Functioning

NOy - Functioning

CAAQMS - Coal gate :
PMo -Functioning.

PM; 5 - Functioning

SO; - Functioning

NOy - Functioning
CAAQMS - Field Hostel :
PM1o -Functioning.

PM; 5 - Functioning

6 of 40

ENVIRONMENTAL ENGINEER

AP. POLLUTION CONTROL BOARD

Regional Office
NELLORE.




SO; - Functioning
NOy - Functioning

CAAQMS - Ash pond :
PMo -Functioning.
PM; 5 - Functioning
SO; - Functioning
NOy - Functioning

The unit is required to utilize 100 %
fly ash but unit is utilizing only 58 %
of generated fly-ash and remaining
ash is found accumulated in ash pond.

The total utilization of ash for
the period April 22 to March 23
is 89.32%.

The MoEF&CC, Gol vide
S.0.No.5481 (E) dated.
31.12.2021 issued fly ash
notification 2021 in suppression
of earlier notification. As per
this notification, the industry
shall achieve 100 % ash disposal
in 4 years cycle. Otherwise, the
power plant is liable for
Environmental Compensation

The unit is required to re-circulate
100% ash pond water for slurry making

The decanted water from the
ash pond is totally recycled.

but huge quantity of discharge of
seepage water was observed into the
storm water drain. From the storm
water drain it is joining the nearby
canal which is being used for
aquaculture farming.

Compliance status of the specific conditions stipulated in EC Order No:

J-13011/20/2007-1A-1l (T) dated.17.07.2007 issued to M/s. Sri Damodaram

Sanjeevaiah Thermal Power Station, Nelatur & Pynampuram Villages, Muthukur

Mandal, SPSR Nellore District

SI.No | Conditions Compliance
No activities in CRZ area shall be taken up | Complied.
1 without obtaining requisite prior clearance | The power plant has obtained
under the provisions of the CRZ Notification, | CRZ clearances to undertake
1991. activities such as Sea water
intake & outfall facilities in
the CRZ area.
2 Supercritical technology shall be adopted. Complied.
3 The Indian washed coal and imported coal | The power plant is mostly

shall be blended in the ratio of 70% and 30%.
The blended coal to be used as fuel shall have
sulphur content not exceeding 0.62% and ash
content not exceeding 28.3%.

using Indian coal. The details
for the three months are
submitted below:

January,23
Indian coal - 2,51,205 Tons
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February,23
Indian coal -3,02,865 Tons

March,23
Indian coal - 1,34,695 Tons
Imported coal -18,267 Tons

The MoEF&CC, Gol issued
Environmental Clearance vide
order dated.17.07.2007 to use
blended coal i.e. 70 % Indian
Coal & 30 % Imported coal.
Subsequently, the MoEF&CC,
Gol issued notification vide
S.0.1561 (E) dated.
21.05.2020 by amending sub-
rule (8 in rule 3 of
Environment Protection Rules,
which is a regulation on ash
content (i.e. <34%) in coal. As
per the notification, the
power plant can use the coal

without  stipulations  with
regard to ash content or
distance subject to
compliance with the

conditions stipulated in the
Notification. In view of the
above Notification, the
regulation on coal sources
may not be insisted.

Space provision shall be made for installation
of FGD of requisite efficiency of removal of
SO2, if required at later stage.

Complied.

A bi-flue stack of 275 m height with exit
velocity of not less than 29.2 m/s shall -be
provided with continuous online monitoring
system.

Complied.

High efficiency Electrostatic Precipitator
(ESPs) having efficiency of 99.9% shall be
installed so as to ensure that particulate
emissions do not exceed 100 mg/Nm3

Complied.

Low NOx burners shall be provided.

Complied.

Desalination plant shall be installed for
meeting the. sweet water requirement of the
project

Complied.

Closed Cycle Cooling system with natural
draft cooling towers shall be provided.

Complied.

10

Treated effluents conforming to the
prescribed standards shall be re-circulated
and reused with in the plant. No effluents
shall be discharged outside the plant

Not complied.

Effluent discharges were
observed in the stormwater
drains near the compound
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boundary except during monsoon season.

wall, which  joins into
Rentamallaiah drain  which
finally confluence in

Buckingham canal.

11

The condenser water blow down to be
discharged into the sea shall be at ambient
temperature from the cold water side.

Complied.

12

Rain water harvesting should be adopted.
Central Groundwater Authority / Board shall
be consulted for finalization of appropriate
rain water harvesting technology within a
period of three months from the date of
clearance.

Complied.

13

Fly ash shall be collected in Silos in dry form
and bottom ash in hydro bins and its 100%
utilization shall be ensured from the day of
the commissioning of the plant. In
emergency, the unutilized fly ash/ bottom
ash shall be disposed off at the proposed ash
disposal site through HCSD system. Borrow
earth shall not be taken from ash pond area
for construction of ash dyke etc.

Partially complied.

The industry has provided
silos of 2x2000 m* capacity in
the plant and sending the
flyash to user units.

Bottom ash is being sent to
ash pond in slurry form. Part
of the bottom ash is being
disposed to user units through
trucks. Ash disposal details
for the period 2015 to 2023 is
submitted below:

Year Ash

utilization
2015-16 23.61%
2016-17 34.77 %
2017-18 72.82%
2018-19 64.83 %
2019-20 53.28%
2020-21 91.7%
2021-22 69.4%
2022- 23 ( 89.32%
upto Mar,23)

The industry not yet achieved

100 % ash disposal. The
MoEF&CC, Gol vide
S.0.No.5481 (E) dated.
31.12.2021 issued fly ash
notification 2021 in
suppression of earlier
notification. As per this

notification, the industry shall
achieve 100 % ash disposal in
4 years cycle. Otherwise, the
power plant is liable for

Selber | 9 0f 40
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Environmental Compensation.

14 Regular monitoring of ground water quality | Partially complied.
including heavy metals shall be undertaken | The power plant is conducting
around ash dyke and the project area to | groundwater quality in and
ascertain the change, if any, in the water | around ash pond area for
quality due to leaching of contaminants from | parameters pH, conductivity,
ash disposal area. TDS, Turbidity, Total
hardness, CaH, MgH and
Chlorides. The industry needs
to monitor heavy metals also.
15 Noise levels shall be limited to 75 dBA. For | Complied.
people working in the high noise area,
protective devices such as earplugs etc. shall
be provided.
16 A greenbelt of 100 m width shall be )
developed all around the plant boundary and Complied.
ash dyke covering an area of at least 170 ha.
17 Regular monitoring of the air quality shall be | Complied.
carried out in and around the power plant and
records shall be maintained. The location of | The power  plant has
monitoring stations and frequency of | established 4 nos of CAAQM
monitoring shall be decided in consultation | stations and is connected to
with SPCB. Six monthly reports shall be | the APPCB server.
submitted to this Ministry. The status of functioning is
submitted below:
CAAQMS - Switch yard:
PMyo - Installed and under
repair.
(Power plant issued P.O for
rectification)
PM; s - Functioning
SO; - Functioning
NOy - Functioning
CAAQMS - Coal gate :
PM1o -Functioning.
PM; s - Functioning
SO; - Functioning
NOy - Functioning
CAAQMS - Field Hostel :
PM1o -Functioning.
PM; s - Functioning
SO; - Functioning
NOy - Functioning
CAAQMS - Ash pond :
PM1o -Functioning.
PM; .5 - Functioning
SO; - Functioning
NOy - Functioning
18 For controlling fugitive dust, regular | Partially complied.

sprinkling of water in the coal handling area

The power plant provided two
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and other vulnerable areas of the plant shall
be ensured.

sheds for coal storage (89m x
117.5m x 2nos). The coal yard
is provided with MDSS.

The internal roads are
required to be cleaned at
regular intervals. The
industry needs to improve the
measures for control of
fugitive emissions

19

The project affected people shall be suitably
rehabilitated and compensation paid in
accordance with the R&R policy of the State
Government.

Complied.

20

The project proponent should advertise in at
least two local newspapers widely circulated
in the region around the project, one of
which should be in the vernacular language of
the locality concerned, informing that the
project has been accorded environmental
clearance and copies of clearance letters are
available with the State Pollution Control
Board/Committee and may also be seen in
the Website of the Ministry of Environment
and Forests in the http://envfor.nic. in.

Complied.

21

A separate environment monitoring cell with
suitable qualified staff should be set up for
implementation of the stipulated
environmental safeguards.

Complied.

22

Half vyearly report on the status of
implementation of the conditions and
environmental safeguards should be
submitted to this Ministry, the Regional
Office, CPCB and SPCB.

Complied.

23

Regional Office of the Ministry of Environment
& Forests located at Bangalore will monitor
the implementation of the stipulated
conditions. A complete set of documents
including Environmental Impact Assessment
Report, Environment Management Plan and
the additional information / clarifications
submitted subsequently should be forwarded
to the Regional Office for their use during
monitoring.

Complied.

24

Separate funds should be allocated for
implementation of environmental protection
measures along with item-wise break-up.
These cost should be included as part of the
project cost. The funds earmarked for the
environment protection measures should not
be diverted for other purposes and year-wise
expenditure should be reported to the
Ministry.

Partially complied.

The representative of the
power plant informed that
they are allocating annual
budget for the
implementation of
Environmental protection
measures as required.

Z@" 5‘() 2023
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25

Full cooperation should be extended to the
Scientists/Officers from the Ministry and its
Regional Office at Bangalore / the CPCB / the
SPCB during monitoring of the project.

Complied.

The MoEF&CC, Gol

vide EC No.

J-13011/20/2007-1A-11

(T) dated

03.05.2012 for extension of EC validity and shifting of Ash Pond.

26 | The project proponent shall upload the | Complied.
status of compliance of the conditions
stipulated in the environmental clearance
issued vide this Ministry's letter of even
no. Dated 17.07.2007 in its website and
updated periodically and also
simultaneously send the same by e-mail
to the Regional Office of the Ministry of
Environment and Forests.

27 | Criteria pollutants levels including NOx, | Partially complied.
RSPM (PMiyy & PM;5), SOx (from stack & | The power plant provided
Ambient air) shall be regularly monitored | a display Board at the
and results displayed in your website and | main gate to display
also at the main gate of the power | pollutant parameter
plant values but not displayed

in their website.
28 | A three tier thick green belts on either | Partially complied.

side of the colony and Ash Pond shall be
developed to prevent fugitive emissions
and status of implementation shall be
reported to the Regional Office of the
Ministry regularly.

The power plant provided
plantation around the ash
pond. But survival/
growth is less. The power
plant needs to improve
the green belt around the
ashpond.

The MoEF&CC, Gol vide EC No. J-13011/20/2007-1A-II

03.09.2019 for Amendment nhEC.

(T) pt. dated

1

The greenbelt to be development
in 420 acres as per the
commitment made in the Environment
Management Plan in the Phase-ll EIA
shall be clearly demarcated and
developed within a period of two
years. The action plan shall clearly
demarcate the area & land survey
numbers, number of saplings to be
planted, budget earmarked, number of
persons engaged, maintenance work
such as providing water and manure
and time bound action plan, which is
to be submitted to the Ministry, its
regional office and APPCB within 3
months.

Complied.

PR - N
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A bank guarantee of Rs. 10 Crores is to
be deposited with the Andhra Pradesh
Pollution Control Board for developing
green belt in an area of 420 acres
within two years, failing which the
amount will be forfeited to the
APPCB. The APPCB shall conduct a
site visit and submit the report on
greenbelt development in 420 acres in
this regard. The APPCB after
submission of site visit report may
directly forfeit the amount, in
case the greenbelt is not
satisfactorily developed.

Partially complied.

The power plant has not
submitted the Bank Guarantee
of Rs.10 Crores. The power
plant vide lr.
dated.01.04.2020 requested to
waive submission Bank
Guarantee and also accord
permission to complete the
total green belt by end of
March,2022.

Now the Power plant achieved
green belt of 420 acres.

A committee comprising of members
from State Forest Department, State
Biodiversity Board, State Wildlife
Department and AP Pollution Control
Board (Nodal Officer) shall be formed
to plan, guide the selection of species
& plan of development and to
oversee the progress of the greenbelt.
Expenditure towards quarterly
meetings and functioning of the
committee is to be borne by M/s
APPDCL (Proponent). The Committee
has to submit the six monthly report
on progress of the greenbelt to the
Ministry and its Regional Office.

Complied.

The temporary diversion bund with
an area of 30 acres is to be carved
out from second ash pond which was
already constructed.

The remaining area (119 acres) as
part of second ash pond shall be
restored and thick greenbelt shall be
developed. Subsequently, temporary
diversion bund of 30 acres shall be
abandoned as committed by the
Project Proponent

Subsequently modified.

The MoEF&CC, Gol Vvide
amendment lr.no.J-13012/25/
2012-1A.1I(T) dated.27.02.2020
permitted the power plant to
use an additional area 30
acres for disposal of ash.

Increasing the dyke height of
existing ash pond from 5 m to 10m
is permitted.

Complied.
The power plant increased the
dyke wall from 5m to 10 m.

The greenbelt of 420 acres as part of
the EIA/EMP is to be developed. Ln
case, sufficient land is not available,
it may acquired at suitable location
for developing greenbelt. Funds in
this regard shall be allocated and
time bound action plan shall be
submitted within 3 months.

Complied.

The unutilized ash in the domestic

Not complied.

market shall be exported as the|The unutilized ash is being
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Krishnapatnam port is located at 5
km from the power plant.

stored in ash pond.

The industry not yet achieved 100
% ash disposal. The MoEF&CC, Gol
vide S.0.No.5481 (E) dated.
31.12.2021 issued fly ash
notification 2021 in suppression of
earlier notification. As per this
notification, the industry shall
achieve 100 % ash disposal in 4
years cycle. Otherwise, the power
plant is liable for Environmental
Compensation.

A study on effect of fly ash on
surrounding agriculture fields shall be
conducted by Acharya N.G. Ranga
Agricultural University. Findings of the
study along with report shall be
submitted to the Ministry and its
Regional Office within 6 months.

Complied.

10

The desalination plant with capacity of
60 MLD under construction shall
operationalized within six months.
Mixing of saline water with flyash for
disposal into the ash pond shall not
permitted once desalination plant is
commissioned is to prevent saline
water intrusion into the groundwater.

Yet to be complied.

The power plant representative
informed that they will use non-
saline water for ash handling from
1%t June 2023.

11

Any directions issued by the State
Pollution Control Board w.r.t.
submission of bank guarantee, etc
shall be complied

Agreed to comply.

12

The permission is subjected to the
outcome of Civil Appeal No. 4699/2014
which is pending before Hon’ble
Supreme Court.

Agreed to comply.

Compliance status of the conditions stipulated in Schedule -B of Consent Order

No:APPCB/VJA/NLR/159/HO/CFO/2017 Date:06.05.2022

issued to M/s. Sri

Damodaram Sanjeevaiah Thermal Power Station, Nelatur & Pynampuram Villages,

Muthukur Mandal, SPSR Nellore District

SI.No

Condition

Compliance

1

The industry shall comply with the
following:

Policy and PESO License

The industry shall obtain valid Fire NOC, PLI

Partially complied.

The power plant has obtained
all required licenses except Fire
NOC renewal.

The industry shall comply with following
conditions stipulated in the earlier CFO
order viz.

z @’ g’{; 2023
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a. Three tier thick green belt on either
side of the colony.

Complied.

The power plant has developed
420 acres of the green belt as
stipulated in the EC.

b. Housekeeping at coal stockyard.

Partially complied.

The power plant provided two
sheds for coal storage (89m x
117.5m x 2nos). The coal yard is
provided with MDSS.

The internal roads are required
to be cleaned at regular
intervals. The industry need to
improve the measures for
control of fugitive emissions.

c. Regular calibration of online

monitoring system.

Complied.

The power plant submitted the
calibration reports of the online
monitoring systems.

d. providing water sprinkling system to
control fugitive dust emissions in the
ash pond

Not complied.

The power plant has not yet
provided water sprinkling
system to control fugitive dust
emissions in theash pond.

The industry shall operate and maintain
continuous online stack monitoringsystems
& 4 CAAQM stations and report the
compliance to the Board.

Complied.

The power plant has established
4 nos of CAAQM stations and is
connected to the APPCB server.
The status of functioning is
submitted below:

CAAQMS - Switch yard :

PM1 - Installed and under
repair. (Power plant issued P.O
for rectification)

PM; 5 - Functioning
SO; - Functioning
NOy - Functioning

CAAQMS - Coal gate :
PM1o -Functioning.
PM; 5 - Functioning
SO; - Functioning
NOy - Functioning

CAAQMS - Field Hostel :
PMo -Functioning.

PM; 5 - Functioning

SO; - Functioning

NOy - Functioning

j 15 0f 40
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CAAQMS - Ash pond :
PM1o -Functioning.
PM; 5 - Functioning
SO; - Functioning
NOy - Functioning

The industry shall operate the Continuous
Emission Monitoring System (CEMS).

The industry installed emission
monitoring system for unit-l &
[I. The industry revamped CEMS
after the visit of the Joint
Committee. The present status
of the functioning of CEMS is
submitted below:

CEMS: Unit-I:

PM monitor- Functioning.

SO; Monitor- Functioning

NOx monitor - Functioning.

CEMS: Unit-II:

PM monitor- Functioning
SO, Monitor- Functioning
NOy monitor -Functioning

As per the analysis results of samples taken
from ash pond Seepage water confirms the
accumulation of TDS due to using sea water
for making ash slurry till March, 2021.

Partially complied.

The desalination plant has been
commissioned and desalinated
water is being used for mixing
with flash for disposal into the
ash pond with effect from
03.02.2021. However, the
power plant is using salt water
also for slurry purposes.

The unit has ETP of capacity 75 KLD but
operating at 5 to 45 KLD only which confirms
that failure of tapping of all effluent and
discharging untreated effluent through
storm drain which is passing inside the
premises. The industry shall not discharge
treated or untreated effluents into the
drains.

Not complied.

Effluent discharges were
observed in the stormwater
drains near the compound wall,
which joins into Rentamallaiah
drain, which finally confluence
in Buckingham Canal.

The industry shall achieve 100 % fly ash
utilization.

To be achieved in 4 years cycle.

The industry not yet achieved
100 % ash disposal. The
MoEF&CC, Gol vide S.0.No.5481
(E) dated. 31.12.2021 issued fly
ash  notification 2021 in
suppression of earlier
notification. As per this
notification, the industry shall
achieve 100 % ash disposal in 4
years cycle. Otherwise, the
power plant is liable for
Environmental Compensation.
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The unit is required to re-circulate 100 %
ash pond water for slurry making but
significant quantity of discharge of
seepage water was observed into the
storm water drain. From the storm water
drain it is joining the nearby canal which is
being used for aquaculture. The industry
shall not discharge seepage water into
nearby canal.

Complied.

The decanted water from the
ash pond is totally recycled.

The committee constituted by the Hon’ble
NGT recommended environmental
compensation of Rs. 1,84,04,567/- to the
industry. The unit shall pay environmental
compensation as per the directions of
Hon'ble NGT.

Shall comply the directions of
the Hon’ble NGT.

The committee recommended that the
consent be renewed without prejudice to
the contention of the Board in Hon’ble
Courts /Tribunals.

Agreed to comply.

Water Pollution

The industry shall treat the effluents so as
to conform to the standards stipulated
under Environment (Protection) Rules,
1986 for discharge into sea notified by
MoEF, GOI in vide G.S.R.422 (E), dated
19.05.1993 and its amendments thereof.

The blow down water discharge into
sea shall be maintained at ambient
temperature from cold water side.

Complied.

Treated trade and domestic effluents
utilized from green belt development shall
conform to the following standards of
onland for irrigation standards and as
stipulated under MoEF, GOI Notification
G.S.R.422 (E), dated 19.05.1993 and its
amendments thereof.

Complied.

The industry shall take steps to reduce
water consumption to the extent possible
and consumption shall NOT exceed the
quantities mentioned below

SL. [Purpose Quantityin
No. KLD
1. |For cooling 3,13,560

tower make up
(saline water)
2. For Desalination (15,874

plant feed
a ) DM Plant 1380
b ) For dust 1632

suppression (coal
dust suppression

+

dry fog systems)

c) HVAC make up(2454
& auxiliary

Complied.
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cooling
d) Domestic 580
Total: 3,35,480

Separate meters with necessary pipe-
line shall be maintained for assessing
the quantity of water used for each
of the purposes mentioned above.

The Industry shall also comply with water
consumption limits and time lines notified
by the MoEF&CC, GOI in the G.S.R. 3305
(E), dated 07.12.2015 as applicable.

Industry [Parameter |Standards

Thermal [Water ALl plants
Power consumptio with  Once
Plant n Through Cooling
(Water (OTC) shall install
consumpti Cooling Tower
onlimit) (CT) and achieve
specific water
consumption upto
maximum of 3.5

m3/MWhwithin a
period of two
years from the
date of publication
of this
notification.

All existing CT-
basedplants
reduce specific
water
consumption upto
maximum of 3.5

m3/MWh

within a period of
two years  from
the date of
publication of
thisnotification.

Not applicable.

The MoEF&CC, Gol Vvide
notification dated. 28.06.2018
issued an amendment stating
that water consumption limits
are not applicable to thermal
power plants using sea water.

AIR POLLUTION:

The emissions shall not contain
constituents in excess of the prescribed
limits mentioned below:

Complied.

Chimney |Parameter [Emission
No. Standards
1 Particulate |100 mg/Nm3
Matter
The Industry shall also comply with | Shall be complied by

standards notified by the MoEF&CC, GOI in
the G.S.R. 3305 (E), dated 07.12.2015 and
G.S.R. 682 (E), dated 07.03.2016 as

applicable
Chim |Parameter Emission
ney Standards

31.12.2026.

The  MoEF&CC, GOl vide
S.0.No.682 (E)  dated.
05.09.2022 issued an
amendment with regard to
compliance date for
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No. 1 [TPPs (units) installed after
1St January, 2004, upto31St
December, 2016*

Particulate 50 mg/Nm?3

Matter

Sulphur Dioxide 600 mg/Nm3

(502) (units smaller
than 500
MW capacity
units)
200 mg/Nm3
(for units
having
capacity of
500 MW and
above)

Oxides of 300 mg/Nm3

Nitrogen(NOx)

Mercury (Hg) 0.03 mg/Nm3

*TPPs (units) shall meet the limits
within two years from the date of

publication of the notification G.S.R.
3305 (E), dated 07.12.2015.

achievement of SO; emission
standards by 31.12.2026.

The industry shall ensure compliance with
ambient air quality standards of PM10 -
100 micro grams/ m3; PM2.5 - 60 micro
grams/ m3; SO2 - 80 micro grams/ m3;
NOx - 80 micro grams/m3, (day average
standards).

The industry shall comply with
National Ambient Air Quality
Standards stipulated in CPCB
Notification No.B-29016/20/90/PCI-I,
dated 18.11.2009 and also the

Noise standards: Day time (6 AM to
10 PM) - 75 dB (A) Night time (10 PM
to 6 AM) - 70 dB (A)

Partially complied.

As per the CAAQM data, the
industry is occasionally
exceeding the  particulate
matter standards.

The industry shall comply with emission
limits for DG sets of capacity upto 800 KW
as per the Notification G.S5.R.520 (E),
dated 01.07.2003 and G.S.R.448(E), dated
12.07.2004 under the Environment
(Protection) Act Rules. In case of DG sets
of capacity more than 800 KW shall comply
with emission limits as per the Notification
G.S.R.489 (E), dated 09.07.2002 at serial
no.96, under the Environment (Protection)
Act, 1986.

Complied.

GENERAL:

The industry shall maintain flow meters
preferably Electro Magnetic flow meters
with totalisers for water and effluent
quantity measurements for  different
streams of effluents and different categories
of water usage stipulated in this order

Not complied.

The power plant yet to provide
Electro Magnetic flow meters
with totalisers for water and
effluent quantity measurements
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for different streams  of
effluents and different
categories of water usage

10 The industry shall maintain the following | Complied.
records and the same shall be made
available to the inspecting officers of the
Board:
a) Daily production details (ER-1 Central
Excise Returns).
b) Quantity of Effluents generated,
treated, recycled/reused and
disposed tosea.
c) Log Books for pollution control
systems.
d) Characteristics of ambient air,
effluents and emissions.
e) Hazardous/non hazardous solid waste
generated and disposed.
f) Inspection book.
g) Manifest copies of hazardous waste
11 The industry shall operate the STP and | Complied.
report the compliance to RO: Nellore
regularly
12 A detailed action plan for disposal of ) )
bottom ash shall be submitted indicating Partially complied.
quantities and disposal areas to RO, Nellore
Bottom ash is being sent to the
ash pond in slurry form. Part of
the bottom ash is being
disposed to user units through
trucks.
13 The industry shall comply with Fly Ash | Shall be achieved in 4 years
Notification dated 03.11.2009 and its | cycle.
amendments thereof, issued by MoEF, GOI
and submit monthly reports to the RO: | The industry not yet achieved
Nellore. 100 % ash disposal. The
MoEF&CC, Gol vide S.0.No.5481
(E) dated. 31.12.2021 issued fly
ash  notification 2021 in
suppression of earlier
notification. As per this
notification, the industry shall
achieve 100 % ash disposal in 4
years cycle. Otherwise, the
power plant is liable for
Environmental Compensation.
14 The industry shall not use any fuels other | Partially complied.

than those permitted in this order without
prior consent from the Board. They shall
maintain log registers on type of fuels &
daily consumption etc., and shall furnish
consolidated records to RO: Nellore for
every three months.

The power plant is using mostly
Indian coal instead of blended
coal.
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15 The industry shall provide & maintain| Complied.
interlocking facility between APC equipment
(ESP) and fuel feeding system, so as that
the feeding of the fuel will be stopped
automatically in case of the ESP fails/
tripping’s are occurred.
16 The industry shall operate sufficient water | Complied.
sprinklers at coal handling areas
17 Provision shall be maintained for | Complied.
installation of flue gas Desulphurization of
requisite efficiency for removal of SO2.
18 Dry collection and disposal system shall be | Shall be achieved in 4 years
provided for disposal of fly ash. 100% of fly | cycle
ash shall be utilized from day one. )
The industry has not vyet
achieved 100 % ash disposal.
The MoEF&CC, Gol Vvide
S.0.No.5481 (E) dated.
31.12.2021 issued fly ash
notification 2021 in suppression
of earlier notification. As per
this notification, the industry
shall achieve 100 % ash disposal
in 4 years cycle. Otherwise ,
the power plant is liable for
Environmental Compensation.
19 The industry shall store the fly ash in i
silos only and dispose the same fromtime | Complied. _ .
to time without storing it openly. The | 1€ industry 3has provided silos
industry shall under take loading the fly ash | Of 2x2000 m” capacity in the
directly into the trucks from ash silo. plant and sending the fly ash to
user units.
20 The industry shall ensure that regular mock | Complied.
drills shall be carried out for checking on-
site emergency plan prepared and also to
ensure changes / improvements required in
the plant.
21 A three tier thick green belt on either side | Partially complied.
of the colony as stipulated in the ECorder | The power plant developed
dated 03.05.2012 and 50m width green belt | a green belt in an area of
all along the periphery of ashpond shall be | 420 acres as stipulated in
developed to prevent fugitive emissions. | the EC.
Green belt of 50 to 100m around the
plant boundary and 100m on eastern side | The power plant needs to
shall be developed. A detailed action plan | improve the green belt
shall submit to the RO: Nellore with specific | around the ash pond.
time frames and extent/ location of green
belt development
22 Action plan for development of green belt in | Partially complied.

an area of 270 acres shall be submitted
within one month, so as to comply with
condition stipulated in EC order dated
17.07.2007 (A greenbelt of 100m. width
shall be developed all around the plant
boundary and ash dyke covering an area of

The power plant developed
green belt in an area of 420
acres as stipulated in the
EC.
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at least 420 acres).

The power plant needs to
improve the green belt
around the ash pond.

23 The industry shall provide Rain Water | Complied.
Harvesting (RWH) structures within the
plant site.

24 The industry shall comply with all the | Compliance status of EC orders
conditions stipulated in EC orders dated | submitted separately.
17.07.2007 & 03.05.2012 and CRZ clearance
order dated 03.09.2013.

25 The industry shall comply with all the | Agreed to comply.
conditions stipulated in the CFE orders
dated 01.10.2007 and 19.12.2012.

26 This order is issued subject to any other | Agreed to comply.
order or further orders to be passedby the
Board and Hon’ble High Court in the writ
petitions pending before the Hon’ble High
court.

27 The industry shall improve the house | Partially complied.
keeping at coal stack yard area. The power plant provided two

sheds for coal storage (89m x
117.5m x 2nos). The coal yard is
provided with MDSS.

The internal roads are required
to be cleaned at regular
intervals. The industry needs
to improve the measures for
control of fugitive emissions

28 The industry shall obtain amendments of EC | Agreed to comply.
in respect of water consumption, waste
water generation, as stipulated in CFE
order dated 20.10.2014.

29 The industry shall regularly calibrate the | Complied.
online monitoring system.

The power plant submitted the
calibration reports of the Online
monitoring systems.

30 The industry shall provide water sprinkling | Not complied.
system to control fugitive dust emissions in
the ash pond area and to wet the ash in the | The power plant has not yet
ash pond. provided water sprinklers on

the ash pond.

31 The Industry shall also comply with water | Not applicable.
consumption limits and time lines notified
by the MoEF&CC, GOI in the G.S.R. 3305 | The  MoEF&CC,  Gol  vide
(E), dated 07.12.2015 as applicable. notification dated. 28.06.2018

issued an amendment stating
that water consumption limits
are not applicable to thermal
power plants using seawater.

32 The Industry shall also comply with | To be complied by 31.12.2026.

standards notified by the MoEF&CC, GOI in

The MoEF&CC, GOl vide
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the G.S.R. 3305 (E), dated 07.12.2015 and
G.S.R. 682 (E), dated 07.03.2016 as
applicable.

S.0.No.682 (E) dated.
05.09.2022 issued an
amendment with regard to the
compliance date for

achievement of SO, emission
standards by 31.12.2026.

33

The industry shall install online monitoring
systems and connect monitoring system to
APPCB/CPCB  websites as per CPCB
directions dated 05.02.2014 & 02.03.2015
and guidelines issued regarding online
monitoring systems from time to time.

Complied.

The industry installed 4 nos
CAAQM stations and installed
emission monitoring systems for
Unit-1 & II. The industry
revamped CEMS & CAAQMS after
the visit of the Joint
Committee. The present status
of functioning of CEMS &
CAAQMS is submitted below:
CEMS: Unit-I:

PM monitor- Functioning.

SO; Monitor- Functioning
NOy monitor - Functioning.

CEMS: Unit-Il:

PM monitor- Functioning
SO, Monitor- Functioning
NOyx monitor -Functioning.

CAAQMS - Switch yard:

PMyo - Installed and under
repair. ( Power plant issued P.O
for rectification)

PM; .5 - Functioning

SO; - Functioning

NOy - Functioning

CAAQMS - Coal gate :
PM1o -Functioning.
PM; 5 - Functioning
SO; - Functioning
NOy - Functioning

CAAQMS - Field Hostel :
PMo -Functioning.

PM; .5 - Functioning

SO; - Functioning

NOy - Functioning

CAAQMS - Ash pond :
PM1o -Functioning.
PM; 5 - Functioning
SO; - Functioning
NOy - Functioning

pH meter at outlet of ETP- Not
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functioning.

34

The industry shall submit a copy of policy
of Public Liability Insurance (PLI) duly
indicating the amount contributed towards
Environmental Relief Fund (ERF) to the RO
once in six months.

Complied.

35

The industry shall comply with the Task
Force directions issued from time to time.

Agreed to comply.

36

The industry shall comply with standards
and directions issued by CPCB / MoEF & CC
as and when notifications are issued.

Agreed to comply.

37

The industry shall submit action plan for use
of ordinary water (non-saline) for ash
handling within two months to the RO:
Nellore.

Yet to be comply.

The power plant representative
informed that they will use non-
saline water for ash handling
from 1°* June 2023.

38

The industry shall submit compliance report
on the conditions mentioned in the consent

order every six months i.e., on 1 St of

January and July of every year to the
Regional Office/ Zonal Office.

Submitted.

39

The conditions stipulated are without
prejudice to the rights and contentions of
this Board in any Hon’ble Court of Law.

Agreed to comply.

Special conditions:

40

The industry shall possess valid NOC issued
by the Andhra Pradesh State Disaster
Response and Fire Service Dept.,
(APSDRFSD) and submit a copy at
concerned Regional Office, APPCB.

Not complied.

The power plant filed
application for NOC from
Andhra Pradesh State Disaster
Response and Fire Service
Dept., (APSDRFSD)

41

The industry shall prepare a safety report
and carry out an independent safety audit
report of the respective industrial activities
including chemical storages / isolated
storages by an expert not associated with
such industrial activity as required under
Rule 10 of MSIHC Rules, 1989 and get it
approved by the Factories Dept., and
submit the compliance along with copy of
the safety report, safety audit report and
safety certificate at concerned Regional
Office, APPCB

Complied.

42

The industry shall extend training to the
working personnel for the prevention of
accidents and necessary antidotes to ensure
safety, as per the MSIHC Rules, 1989.

Complied.

43

The industry shall carryout calibration of
safety equipment and leak detection
systems at regular intervals and shall certify
the same with the Factories Department.
That certified copy shall be submitted to
the APPCB, Regional Office.

Complied.

The representative of the
power plant informed that they
are carrying out calibration of
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the safety equipment at regular
intervals as per the schedule.

44

The industry shall install fluorescent Wind
Vane at the highest point in the industry
premises.

Provided.

45

The industry shall submit Risk analysis and
risk assessment covering worst scenario
clearly describing impact within the
industry premises and outside the industry
premises and emergency response system

Agreed to comply.

46

The industry shall submit the copy of the
safety audit report and On-Site / Off Site
Emergency Plans as applicable after
being certified by the Factories
Department to the APPCB, Regional Office
from time to time, if the storage quantity
of hazardous chemicals is equal to or, in
excess of the threshold quantities
specified in schedule 2 & 3 of MSIHC
Rules, 1989

Agreed to comply.

3.2. M/s. Sembcorp Energy India Limited (Project-1)

3.2.1 The Joint Committee made certain observations after inspecting the industry
during on 22.10.2021. The Board officials inspected the power plant on 17.03.2023

and the present status of the observations is submitted below:

SI.No

Joint Committee Observations

Present Compliance status

1. The respondent unit M/s. Sembcorp
Energy India Ltd., was in operation at
1x660MW against the consented
capacity of 2x660MW. The unit is
using blended Indian coal and
imported coal in the ratio of 70%

M/s Sembcorp Energy India
Limited (Unit-1) was in
operation and is operating with a
2x660 MW capacity. The power
plant is using blended coal.

&30%.
2. The wunit is having all requisite
permissions/clearances from AP

Boiler Inspection Department, Dy.
Chief  Controller of Explosives,
MOEF&CC, Dy. Chief Inspector of
Factories and Panchayath raj
Department, Andhra Pradesh
Pollution Control Board, PESO and
Department of Fire which.

The power plant has obtained
requisite permissions
/clearances.

3. The unit has valid integrated consent

under Water & Air and Authorisation
under H&OW Rule2016, however 25

out 31 conditions imposed were
found complying and remaining
6conditions were found  non-

The Board omitted the condition

S B s 250740

ENVIRONMENTAL ENGINEER
A.P. POLLUTION CONTROL BOARD
Regional Office
NELLORE.

Page 25



compliance  The major non-
compliance observed are:

Non-installation of closed shed

to install a closed shed for coal
in the CTO renewal order
dated.16.11.2021.

Wind barrier/ wind breaking wall
coal storage yard

The power plant not provided
wind barrier/ wind-breaking wall
around the coal storage yard.
The power plant has developed
plantation of 3 rows with a
height of about 7 to 10 meters
and also provided MDSS in the
coal yard.

The power plant representative
claims that the plantation acts
as wind barrier.

Inadequate measures taken for
controlling fugitive emissions from
coal storage yard

The power plant has provided
Mechanized Dust Suppression
System (MDSS) in the coal
storage yard.

Non utilization of 100% fly ash | The power plant has achieved
&bottom ash. 100% fly ash utilization.

As per the source emissions

monitoring conducted during | The power plant has provided

committee visit was found meeting
with prescribed standards of APPCB
and the online monitoring system
installed found in operation. As per
the OCEMS data, the average
concentration of PM was 39.98
mg/Nm* on 22.10.2021. The manual
monitoring result 40.8 mg/Nm® and
OCEMS result are found almost in the
same range, which confirms the
proper operation & calibration of
OCEMS system.

CEMS for boilers 1 & 2 for
parameters PM, SO, & NOy and
they are functioning.

The industry provided ETP of 1732
KLD capacity. But the industry is
generating floor wash of 30 KLD only
and the same is taken for treatment
in the ETP.

The power plant is getting 30
KLD of effluent for treatment in
ETP. The representative of the
power plant informed that they

have adopted water
conservation  measures and
thereby reduced effluent
generation.

The unit is required to utilize 100 %
fly ash but the unit failed utilize till
2018, as per the record the unit is
achieving 100 % utilization of fly ash
and bottom ashsince2020-21 only.

The power plant achieved 100%
fly ash disposal.
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The unit is required to do 100 %
recirculation of ash pond water for
slurry making. The unit has provided
ash pond seepage water collection
tank and re-circulating back to ash
slurry making. In spite of this
arrangement committee observed
stagnation of water near to ash pond
and storm water drain confirms
joining of the seepage water from

The decanted water from the
ash pond is totally recycled. The
industry is using the ash pond
decanted water for slurry
purposes.

the ash pond is getting leaked.

Compliance status of the specific conditions stipulated in EC Order No: J 13012/

02/2009-1A.1I(T) dated.04.11.2009 issued to M/s Sembcorp Energy India Limited

(Project-1) [Formerly Thermal

Powertech

Corporation India Limited-TPCIL],

Painampuram & Nelaturu Villages, Muthukur Mandal, SPSR Nellore District

SlL.
No

Conditions

Compliance

1

Status of implementation of 100%
utilisation of Fly Ash generated shall be
submitted to the Ministry within six
months of operation of the plant.

Complied.

The power plant achieved 100 % fly
ash utilization.

Stacks of 275 m height (Bi-Flue for Stage -
1 and Single Flue for Stage Il) shall be
provided with continuous online
monitoring equipment for SOx, NOx and
PM. Exit Velocity of flue gases shall not be
less than 25 m/sec. Mercury emissions
from stack shall also be monitored on
periodic basis.

Complied.

Possibility for installation of combined
intake with neighbouring Power Plants
shall be examined and in the event of
non-feasibility adequate justification shall
be submitted with a period of six months.

Complied.

The power plant developed
individual intake & outfall facilities
as combined facilities are not
feasible.

The power plant vide Ir.no.
TPICL/MoEF/007 dated.07.03.2011
submitted compliance to MoEF&CC,
Gol.

High Efficiency Electrostatic Precipitators
(ESPs) shall be installed to ensure that
particulate emission does not exceed
50mg/Nm3 .

Complied.

Adequate dust extraction system such as
cyclones/ bag filters and water spray
system in dusty areas such as in coal
handling and ash handling points, transfer
areas and other vulnerable dusty areas

Complied.

The power plant has provided a pipe
conveyor from the port to receive
coal. Bag filters were provided at
transfer points and water sprinklers
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shall be provided.

were provided at coal
areas.

handling

Dry fly ash is being handled in silos
and provided bulker loading facility.

Fly ash shall be collected in dry form and
storage facility (silos) shall be provided
(as applicable). 100% fly ash utilisation
shall be ensured from 4th year onwards.
Unutilized fly ash shall be disposed off in
the ash pond in the form of slurry form.
Mercury and other heave metals (As, Hg,
Cr, Pb etc.) will be monitored in the
bottom ash as also in the effluents
emanating from the existing ash pond. No
ash shall be disposed off in low lying area.

Complied.

The power plant is handling dry fly
ash in silos and bottom ash is being
pumped to the ash pond in slurry
form. The power plant is monitoring
heavy metals in ash and effluents
from the ash pond.

Ash Pond shall be lined with HDP/LDP
lining. Adequate safety measures shall
also be implemented to protect the ash
dyke from breached.

Complied.

The power plant provided with HDPE
lining to the ash pond and also
provided safety measures to prevent
breaching of dyke.

Closed cycle cooling system with natural
draft cooling towers shall be provided.
The Effluents shall be treated as per the
prescribed norms.

Complied.

No ground water shall be extracted for
the project work at any stage.

Complied.

10

Hydrogeological study of the area shall be
reviewed annually and results submitted
to the Ministry and concerned agency in
the State Government. In case adverse
impact on ground water quality and
quantity is  observed, immediate
mitigating steps to contain any adverse
impact on ground water shall be
undertaken.

Complied.

The power plant is conducting
Hydrogeological studies annually and
reports are being submitted to the
MoEF&CC, Gol.

11

Minimum required environmental flow
suggested by the Competent Authority of
the State Government shall be maintained
in the Channel/rivers even in lean season.

Not applicable as the power plant is
meeting its water requirement from
Sea.

12

The treated effluents conforming to the
prescribed standards should be only
discharged. Arrangement shall be made
that effluents and storm water do not get
mixed.

Complied.

13

A sewage treatment plant shall be
provided and the treated sewage shall be
used for raising greenbelt/plantation.

Complied.

14

Rainwater harvesting should be adopted.
Central Groundwater Authority/Board

Complied.
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shall be consulted for finalization of
appropriate rainwater harvesting
technology within a period of three moths
from the date of clearance and details
shall be furnished.

15

Adequate safety measures shall be
provided in the plant area to check
/minimize spontaneous fires in coal yard,
especially during summer season. Copy of
these measures with full details along
with location plant layout shall be
submitted to the Ministry as well as to the
Regional Office of the Ministry.

Complied.

16

Storage facilities for auxiliary liquid fuel
such as LDO and HFO/LSHS shall be made
in the plant areas in consultation with
Department of Explosives, Nagpur.
Sulphur content in the liquid fuel will not
exceed 0.5%. Disaster Management plan
shall be prepared to meet any eventuality
in case of an accident taking place due to
storage of oil.

Complied.

17

Regular monitoring of ground water in and
around the ash pond area including heavy
metals (Hg, Cr, As, Pb) shall be carried
out, records maintained and six monthly
reports shall be furnished to the Regional
office of this Ministry. The data so
obtained should be compared with the
baseline data so as to ensure that the
ground water quality is not adversely
affected due to the Project.

Complied.

18

Shelter Belt consisting of 3 tiers of
plantation around the plant of 100 m
width and adequate tree density shall be
developed.

Complied.

19

First Aid and sanitation arrangement shall
be made for the drivers and other
contract workers during construction
phase.

Complied.

20

Noise levels emanating from turbines shall
be so controlled such that the noise in the
work zone shall be limited to 75 dBA. For
people working in the high noise area
requisite personal protective equipment
like earplugs /ear muffs etc. shall be
provided. Workers engaged in noisy areas
such as turbine area, air compressors
etc., shall be periodically examined to
maintain audiometric record and for
treatment for any hearing loss including

Complied.
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shifting to non-noisy/less noisy areas.

21

Regular monitoring of ground level
concentration of SOx, NOx, RSPM and Hg
shall be carried out in the impact zone
and records maintained. If at any stage
these levels are found to exceed the
prescribed limits, necessary control
measures shall be provided immediately.
The location of the monitoring stations
and the frequency of monitoring shall be
decided in consultation with SPCB.
Periodic reports shall be submitted to the
Regional office of this Ministry. The data
shall also be put on the website of the
company.

Complied.

22

A good action plan for R&R (if applicable)
with package for the project affected
persons be submitted and implemented as
per prevalent R&R policy within three
months from the date of issue of this
letter.

Complied.

23

An amount of Rs 32.0 crores shall be
earmarked as one time capital cost for
CSR programme. Subsequently a recurring
expenditure of Rs. 6.4 Crores per annum
shall be earmarked as recurring
expenditure for CSR activities. Details of
the activities to be undertaken shall be
submitted within one month along with
road map for implementation.

Complied.

The representative of the power
plant informed that they had
deposited Rs.20 Cr with District
Administration  for  shifting  of
Nelaturupalem village and also spent
Rs. 51.04 Cr in the surrounding area.

24

As part of CSR programme the company
shall conduct need based assessment for
the nearby villages to study economic
measures with action plan which can help
in upliftment of poor section of society.
Income generating projects consistent
with the traditional skills of the people
besides development of fodder farm, fruit
bearing orchards, vocational training etc.,
can forma a part of such programme.
Company shall provide separate budget
for community development activities and
income generating programmes. This will
be in addition to vocational training for
individuals imparted to take up self
employment and jobs.

Complied.

The power plant conducted CSR
programmes for the benefit of
villages i.e. for health, education
and skill development.

25

Provision shall be made for the housing of
construction labour within the site with
all necessary infrastructure and facilities
such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medical

Complied.
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health care, creche etc. The housing may
be in the form of temporary structures to
be removed after the completion of the
project

26

The Project proponent shall advertise in
at least two local newspapers widely
circulated in the region around the
project, one of which shall be in the
vernacular language of the locality
concerned within seven days from the
date of this clearance letter, informing
that the project has been accorded
environmental clearance and copies of
clearance letter are available with the
State Pollution Control Board/Committee
and may also be seen at the Website of
the Ministry of Environment and Forests at
http://envfor.nic.in.

Complied.

27

A copy of the clearance letter shall be
sent by the proponent to concerned
Panchayat, ZillaParishad /Municipal
corporation, urban local body and the
local NGO, if any from whom
suggestions/representations, if any
received while processing the proposal.
The Clearance letter shall also be put on
the website of the Company by the
Proponent.

Complied.

28

A dedicated Environment Management
Cell with suitable qualified personnel
shall be set up under the control of a
Senior executive who will report directly
to the head of the organization.

Complied.

29

The proponent shall upload the status of
compliance of the stipulated EC
conditions, including results of monitored
data on their website and shall update
the same  periodically. It shall
simultaneously be sent to the Regional
Office of MOEF, the respective Zonal
Office of CPCB and the SPCB. The criteria
pollutant levels namely: SPM, RSPM, SOx,
NOx (ambient levels as well as stack
emissions) shall be displayed at a
convenient location near the main gate of
the company in the public domain.

Complied.

30

The project proponent shall also submit
six monthly reports on the status of
compliance of the stipulated EC
conditions including results of monitored

Complied.
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data to the respective Regional Office of
MOEF, the respective Zonal office of CPCB
and SPCB.

31

The Environment Statement for each
financial year ending 31st March in Form
V as is mandated to be submitted by the
project proponent to the concerned State
Pollution Control Board as prescribed
under the Environment (Protection) Rules,
1986, as amended subsequently, shall also
be put on the website of the company
along with the status of compliance of EC
conditions and shall also be sent to the
respective Regional Offices of the
Ministry.

Complied.

32

The project proponent shall submit six
monthly reports on the status of the
implementation of the stipulated
environmental safeguards to the Ministry
of Environment and Forests, its Regional
Office, Central Pollution Control Board
and State Pollution Control Board. The
project proponent shall upload the status
of compliance of the environmental
clearance conditions on their website and
update the same periodically and
simultaneously send the same by e-mail
to the Regional Office, Ministry of
Environment and Forests.

Complied.

33

Regional Office of the Ministry of
Environment and Forests will monitor the
implementation of the stipulated
conditions. A complete set of documents
including Environmental Impact
Assessment Report and Environment
Management Plan along with the
additional information submitted from
time to time shall be forwarded to the
Regional Office for their use during
monitoring. Project proponent will upload
the compliance status in their website
and update the same from time to time at
least six monthly basis. Criteria pollutants
levels including NOX (from Stack and
ambient air) shall be displayed at the
main gate of the power plant.

Complied.

34

Separate funds shall be allocated for
implementation of environmental
protection measures along with item wise
break up. These costs shall be included as
part of the project cost. The funds

Complied.

The representative of the power
plant informed that they are
allocating the annual budget for the
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earmarked for the environment | implementation of all Environmental
protection measures shall not be diverted | protection measures. Further, an
for other purposes and vyear wise |additional budget also is being
expenditure should be reported to the | released as and when required.

Ministry.

35

The project authorities shall inform the
Regional Office as well as the Ministry
regarding the date of financial closure
and final approval of the Project by the
concerned authorities and the dates of
start of land development work and
commission of Plant.

36

Full cooperation shall be extended to the
Scientists/Officers from the Ministry
/Regional Office of the Ministry at
Bangalore/CPCB/SPCB.

Complied.

The MoEF&CC, Gol

(Extension of EC validity)

vide J-13011/02/2009-1A.1I(T) dated 02.03.2015

37

Harnessing Solar Power within the
premises of the plant particularly at
available roof tops shall be carried out and
status of implementation including actual
generation of solar power shall be
submitted along with half yearly monitoring
reports.

Complied.

38

Long term study of radioactivity and heavy
metals contents on coal to be used shall be
carried out through a reputed institute and
results thereof analysed every two year and
reported along with monitoring reports.
Thereafter mechanism for an in-built
continuous monitoring for radio activity and
heavy metals in coal and fly ash (including
bottom ash) shall be put in place.

Complied.

The power plant is
monitoring heavy metals
and radioactivity in the
coal, fly ash & bottom ash
through third party

39

Fugitive emissions shall be controlled to
prevent impact on agricultural or non-
agricultural land.

Complied.

40

Space for FGD shall be provided for future
installation as may be required.

Complied.

41

No ground water shall be extracted for use in
operation of the power plant even in lean
season. No water bodies including natural
drainage system in the area shall be
distributed due to activities associated with
the setting up / operation of the power
plant.

Complied.

42

Fly ash is not to be used for agricultural
purpose. No mine void filling will be
undertaken as an option for ash utilization
without adequate Llining of mine with

Complied.
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suitable media such that no leachate shall
take place at any point f the time. In case,
the option of mine void filling is to be
adopted, prior detailed study of soil
characteristics of the mine area shall be
undertaken from an institute of repute
and adequate <clay Llining shall be
ascertained by the State Pollution Control
Board and implementation done in close
coordination with the State Pollution
Control Board.

43

Green belt shall also be developed around
the ash pond over and above the green belt
around the plant boundary.

Complied.

44

A Common Green Endowment Fund shall be
created and the interest earned out of it
shall be used for the development and
management of green cover of the area.

Complied.

45

For proper and periodic monitoring of CSR
activities, a CSR committee or a social audit
committee or a suitable credible external
agency shall be appointed. CSR activities shall
also be evaluated by an independent external
agency. This  evaluation shall be both
concurrent and final.

Complied.

46

An Environment Cell comprising of at least
one expert in environment science /
engineering, ecology, occupational health
and social science, shall be created
preferably at the project site itself and
shall be headed by an officer of
appropriate superiority and qualification. It
shall be ensured that the Head of the Cell
shall directly report to the Head of the
Plant who would be accountable for
implementation of environmental
regulations and social impact improvement
/ mitigation measures.

Complied.

47

The project proponent shall formulate a well
laid CorporateEnvironment Policy and identify
and desighate responsible officers at all
levels of its hierarchy for ensuring
adherence to the policy and compliance with
the conditions stipulated in this clearance
letter and other applicable environmental
laws and regulations.

Complied.
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Compliance status of the conditions stipulated in Schedule -B of Consent Order

No: APPCB/ VJA/ NLR/ 930/HO/CF0O/2016 Date:16.11.2021 issued to M/s Sembcorp

Energy India Limited (Project-1), Painampuram & Nelaturu Villages,

Muthukur

Mandal, SPSR Nellore District

S.
No

Conditions

Compliance

Special Conditions:

The industry shall provide FGD system to
meet the SO2 emission standard of 200
mg/Nm3 by 31.12.2024, as per MoEF&CC, Gol
notification GSR No.243 (E), dt.31.03.2021.

Shall be achieved by
31.12.2026.

The  MoEF&CC, GOl  vide
S.0.No.682 (E) dated.
05.09.2022 issued an
amendment with regard to the
compliance date for
achievement of SO; emission
standards by 31.12.2026.

The industry shall maintain  water
sprinklers around the ash pond area to
control fugitive emissions in the surrounding
area within 2 months and report compliance
to RO, Nellore.

Complied.

The power plant has provided
water sprinklers in part of the
ash pond and maintained the
water level for the remaining
area.

Water Pollution

The effluent discharged shall not contain
constituents in excess of the tolerance limits
mentioned in the CTO order

Complied.

The source of water is sea water. The
following is the  permitted  water
consumption:

S. Purpose Quantity in

(M /day) (for

1,98,256.0

N.
1. [For cooling tower make
2. Non-cooling water - RO

i) Ash handling sealing  2240.0

ii) Coal handling plant  [4768.0

iii) High Vaccum AC make(1660.0

iv) Misc. services (for fire(512.0

v) RO Reject 22224.0

vi) Clarifier blow down [1056.0

RO Second pass

i. DM Plant 2080.0

11. Domestic (Plant) 50.0

Total 2,32,846.0

Complied.

The industry shall maintain Separate
digital water meters in the intake point of
sea water (i.e. at sea coast) with totalizer
facility unit wise with to asses daily water
consumption quantity instead of cumulative
water consumptions.

Complied.

The industry shall maintain flow meter
preferably Electro Magnetic Flow Meters with
totalizers for water and effluent quantity
measurements for different streams of
effluents and different categories of water
usage stipulated in this order.

Complied.
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The industry shall maintain leachate
collection tank to collect the leachate from
garland drain of ash pond.

Complied.

The industry shall maintain provision to
collect the excess water from the ash pond
into sea to control overflow of saline water
from ash pond and to prevent irrigation tanks
being polluted.

Complied.

AIR POLLUTION:

The emissions shall not contain constituents
in excess of the prescribed limits mentioned
below:

[Emission
standards in
mg/Nm3

Chimney |Parameter

No.

1-2 Particulate I50

Matter

Complied.

10

The industry shall comply with ambient air
quality standards of PM10 (Particulate Matter
size less than 10 m) - 100 g/ m3; PM2.5
(Particulate Matter size less than 2.5 m) - 60
g/ m3;502 - 80 g/ m3; NOx - 80 g/m3,
outside the factory premises at the periphery
of the industry.

Standards for other parameters as mentioned
in the National Ambient Air Quality Standards
CPCB Notification No.B-29016/20/90/PCl-I,
dated 18.11.2009.

Noise Levels:

Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10PM to 6 AM) - 70 dB (A)

Complied.

11

The emissions shall not contain constituents
in excess of the prescribed limits mentioned
below:

Emission
Standards

Chimney No. |Parameter

1&2 Particulate  [50 mg/Nm’

matter

SO, 200 mg/Nm’

NOx 450 mg/Nm’

Mercury (Hg) [0.03 mg/Nm’

*The industry shall meet the SO; emission

standard of 200 mg/Nm?® by 31.12.2024, as
per MoEF&CC, Gol notification GSR No.243
(E), dt.31.03.2021

Shall be
31.12.2026.

achieved by

The  MoEF&CC, GOI vide
S.0.No.682 (E) dated.
05.09.2022 issued an
amendment with regard to the
compliance date for
achievement of SO, emission
standards by 31.12.2026.

12

The industry shall comply with emission
limits for DG sets of capacity upto 800 KW
as per the Notification G.S5.R.520 (E), dated
01.07.2003 and ~S.R.448(E), dated
12.07.2004  under the Environment
(Protection) Act Rules. In case of DG sets of
capacity more than 800KW shall comply with
emission limits as per the Notification
G.S.R.489 (E), dated 09.07.2002 at serial

Complied.
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no.96, under the Environment (Protection)
Act, 1986.

13 | The industry shall maintain wind barriers/ | Complied.
wind breaking walls to the coal yards as
tempora.ry.arrangc'ement .to control fugitive The power plant not provided a
dust emissions on immediate surroundings Wind barrier/wind-breaking wall
around the coal storage yard.
The power plant has developed
a plantation of 3 rows with a
height of about 7 to 10 meters
and also provided MDSS in the
coal yard. The power plant
representative claims that the
plantation acts as a wind
barrier.
14 | The industry shall regularly operate water | Complied.
sprinklers provided to control stock yard to
mitigate fugitive dust on the surroundings
from coal handling area.
15 | The industry shall provide necessary air| Complied.
pollution control systems at coal transfer | The power plant has provided
points in coal conveyer system from port bag filters at coal transfer
boundary to industry premises within 3 .
points.
months
16 | The industry shall upgrade the air pollution | Complied.
control systems at coal crusher within 3| The power plant has provided
months bag filters at the coal crusher.
17 | The industry shall provide separate energy | Complied.
meters along with totalizer facility for each
ESP.
18 | The industry shall comply with the MoEF&CC | Not applicable.
Notification S5.0.No.3305 dt.07.12.2015 and
S.0. 682 (E)dt.07.03.2016 as applicable and| The  MoEF&CC, Gol vide
report Comp[iance to RO, Nellore. notification dated. 28.06.2018
issued an amendment stating
that water consumption limits
are not applicable to thermal
power plants using seawater
GENERAL:
19 | The industry shall handover the original | Complied.
consent dated 15.02.2016 to the RO,
Nellore afterreceipt of this order.
20 | The industry shall maintain the following | Complied.

records and the same shall be made

available to the inspecting officers of the

Board:

a) Daily production details
Excise Returns).

b) Quantity of Effluents generated, treated,
recycled/reused and disposed.

c) Log Books for pollution control systems.

d) Characteristics of effluents and emissions.

e) Hazardous/non hazardous solid waste
generated and disposed.

f) Inspection book. G. Manifest copies of
hazardous

(ER-1 Central
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21

The industry shall dispose solid waste (Non-
Haz) as follows:

Quantity  [Disposal

S. N[Name of
0. |[the solid
aste

1 [Flyash  [0.96 Million [To cement / brid
[Tons/ units

Annum

2 [Bottom ]0.24 Million |To Cement, brick
Ash Tons/ Manufacturing
Annum units. Untilized
bottom ash to as
pond in slurry
mode

Complied.

22

The industry shall relocate the CAAQM
stations provided at sea intake point to
suitable location in consultation with RO,
Nellore.

The CAAQM station located at
the seawater intake point is
required to capture the AAQ
data in upstream of the power
plants. Hence, it is not
suggested to relocate the
CAAQM station.

23

The industry shall operate CAAQM stations
for monitoring SPM, SO2 and NOx with
recording facility and maintain connectivity
to PCB server.

Complied.

24

The industry install online effluent and
stack monitoring systems for specified
parameters as per CPCB directions dated
05.02.2014 & 02.03.2015 and maintain
connectivity to APPCB/CPCB websites

Complied.

25

The industry shall carryout regular
calibration for the on-line stack monitoring
systems and CAAQM stations with tamper
proof mechanism.

Complied.

26

The industry shall dispose 100% of fly ash
generated as per the Fly ash Notification.

Complied.

27

The industry shall develop the thick green
belt in an area of 395 acres all along the
peripheryof the industry and ash pond area.

Complied.

28

The industry shall submit a copy of policy
of PLI duly indicating the amount
contributedtowards ERF to the RO once in six
month.

Complied.

29

The industry shall comply with Board
directions issued from time to time.

Complied.

30

The industry shall comply with standards and
directions issued by CPCB/ MoEF&CC as and
when notifications are issued.

Complied.

31

The industry shall submit compliance report
on the conditions mentioned in the consent
orderevery six months i.e. on 1st of January

and July of every year to the RO/ZO.

Complied.
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Remarks:
A. Sri

Damodaram Sanjeevaiah Thermal Power Station:

. Ash disposal: The power plant has not yet achieved 100 % utilization of fly

ash. The MoEF&CC, Gol vide S5.0.No.5481 (E) dated. 31.12.2021 issued fly
ash notification 2021 in suppression of earlier notification. As per this
notification, the industry shall achieve 100 % ash disposal in 4 years cycle.

Otherwise, the power plant is liable for Environmental Compensation.

. Online Monitors: The power plant revamped CEMS and CAAQMS after the

visit of the joint committee. Now, all online monitors are functioning

except one PM{o monitor and pH meter at the outlet of ETP.

. Fugitive emissions: After the visit of the joint committee, the power plant

completed two sheds for coal storage (89m x 117.5m x 2 nos). The coal yard
is provided with MDSS. The internal roads are required to be cleaned at
regular intervals. The power plant needs to improve the measures for
control of fugitive emissions. Further, the power plant shall provide water

sprinklers on the ash pond.

Installation of Flue Gas De-sulphurization system: The MoEF&CC, GOI vide
S.0.No.682 (E) dated. 05.09.2022 issued an amendment with regard to the
compliance date for achievement of SO, emission standards by 31.12.2026.

Otherwise, the power plant is liable for Environmental Compensation.

. Coal Usage: The MoEF&CC, Gol issued Environmental Clearance vide order

dated.17.07.2007 to use blended coal, i.e. 70 % Indian Coal & 30 %
Imported coal. Subsequently, the MoEF&CC, Gol issued a notification vide
S.0.1561 (E) dated. 21.05.2020 by amending sub-rule (8) in rule 3 of
Environment Protection Rules, which is a regulation on ash content (i.e.
<34%) in coal. As per the notification, the power plant can use the coal
without stipulations with regard to ash content or distance subject to
compliance with the conditions stipulated in the Notification. In view of the

above Notification, the regulation on coal sources may not be insisted.

B. M/s. Sembcorp Energy India Limited (Project-1), Pynapuram (V), Muthukur
(M), SPSR Nellore District:

1. Ash disposal: The power plant achieved 100 % utilization of fly ash.

A
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. Online Monitors: The power plant provided CEQMS, CEMS and CAAQMS and also

calibrated them as per schedule.

. Fugitive emissions: The power plant provided MDSS in the coal yard and
developed a plantation around the coal yard to act as a wind barrier. The
internal roads are being cleaned at regular intervals. The power plant provided
water sprinklers on the part of the ash pond & for the remaining area, the

water level is being maintained to prevent ash emissions.

. Installation of Flue Gas De-Sulphurization system: The MoEF&CC, GOI vide
S.0.No.682 (E) dated. 05.09.2022 issued an amendment with regard to the
compliance date for achievement of SO, emission standards by 31.12.2026.

Otherwise, the power plant is liable for Environmental Compensation.

. Coal Usage: The Board issued CTE vide order dated: 15.05.2010 to use blended
coal, i.e. 70 % Indian Coal & 30 % imported coal. Subsequently, the MoEF&CC,
Gol issued a notification vide S.0.1561 (E) dated. 21.05.2020 by amending sub-
rule (8) in rule 3 of Environment Protection Rules, which is a regulation on ash
content (i.e. <34%) in coal. As per the notification, the power plant can use the
coal without stipulations with regard to ash content or distance subject to
compliance with the conditions stipulated in the Notification. In view of the

above Notification, the regulation on coal sources may not be insisted.

Fekkk
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Item No.05:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Original Application No.105 of 2021 (SZ) &
I.A. No. 16 of 2023(SZ)
IN THE MATTER OF:

Yanati Srinivasulu Reddy,
Muthukur Mandal,
Nellore and Another.

...Applicant(s)
Versus
The Chief Secretary,
Govt. of Andhra Pradesh,
Amaravathi and others
...Respondent(s)

Date of hearing: 09.02.2023.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER
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Mr. M. Kumaresan for M/s. King & Patridge for R8.
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ORDER

1. The learned Senior Advocate appearing for the 9t respondent
would state that as per the report of the Joint Committee, out of 31
conditions imposed, 25 conditions have already been complied with.
Even out of the 6 conditions, for complying with 2 of the conditions,
they have time till 2024 and 2027. So far as the Ambient Air Quality
is concerned in particular the fugitive emissions, the damages have

been assessed jointly and apportioned which is incorrect.

2. As recorded in the earlier order, the Andhra Pradesh Pollution
Control Board has issued notice dated 30.01.2023 under Section 33
(A) of the Water (Prevention and Control of Pollution) Act, 1974 and
31 (A) of the Air (Prevention and Control of Pollution) Act, 1981 and

the said order was kept in abeyance till today.

3. It is vehemently contended by the learned Senior Advocate for the
9th respondent that almost 27 conditions have been complied with
and they will demonstrate as to how the other non-compliances also
are either not relevant or complied with. Similarly, the 8t

respondent also seeks time to present his case.

4. The learned counsels are directed to file a tabular column of the
conditions which are not complied with as per the Environmental
Clearance (EC) and the compliance as per the Joint Committee

report and their undertaking for any future compliance.
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5. The Andhra Pradesh Pollution Control Board is also directed to
inspect the units to find out any violations after the report of the
Joint Committee and also the report about the compliances by the
industries with reference to non-compliances noted by Joint

Committee.

6. The notices issued by the Andhra Pradesh Pollution Control
Board against Respondent Nos.8 & 9 are directed to be kept in

abeyance until further orders from this Tribunal.

7. With the consent of all the learned counsels, list the matter on

24.03.2023 for final hearing.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0.A. N0.105/2021(SZ) &

I.A. No0.16/2023(SZ)
09th February 2023. AD.
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ST
EXTRAORDINARY

AT | |—EvE 3—39-9v% (ii)
PART I1—Section 3—Sub-section (ii)

T F THAT
PUBLISHED BY AUTHORITY

. 1400] 7% foeet, gEeafaary, #% 21, 2020/39m@ 31 , 1942
No. 1400] NEW DELHI, THURSDAY, MAY 21, 2020/VAISAKHA 31, 1942

T, A 3R TAGTY TRAAT G

Frfg=mT
T2 foeetT, 21 93, 2020

FT.3M. 1561 (3).—a 1% Fea T TLRTT F AT (F2eq0r) Fermmastt, 1986 & fF=w 5 & a1
qfSd TATEr (HTe0T) Ata=aw, 1986 (1986 FT 29) Fit &TeT 3, €T 6 T & 25 F qZd AIHT
<RIt T YANT Td g0, Ter ATHAT (VT Fee) FT 34% T 6T HAT ART FIAA FT ITAN FA &
fore o g "= & wiaa STt i Afafd F3d gu 9Rd & o9, FET § 9rFL A,

02 (1), AIE 2 SAat, 2014 T 9=&< (e Fammeet, 1986 # =7 3 & Iufaaw 8 &
TeTTere TeRTtera f3ham

dR sk ar [ 02 (31), I 2 S=Edt, 2014 gRT SF SAfeREET g Aeforfea
THT-HHT T Fod ATAT [WIAT STTaT ATTHRRT RIS (AATRAUES Fier), oEd ver annft sidm

AT (34%) | SATeF AT I, FT ITAN FIA & (o0 AR LT IT HIIAT ALTT AT 6=
AT T srferateora T T g

2143 G1/2020 1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART lI—SEC. 3(ii)]
T . far=ra === it Aot TaaE(fe-g2)/ArFer @ & a9 TEI-+HAT
EeskREEE Rk
(F) | T T e wE (R AT | T e S R e g | 2 9w, 2014 &
&7 ) AT Ko qr g | & g ww e Ry @0 amd | gory,
A= (100 WA ST ATAF | gt qRfRafedr =7 &
BT Afe) HaaAdfie o A st aafe
CEIREEISE]
() 1000 foeft & srfer @ 2 39, 2014 ¥
TATT
() 750-1000 foFHT & o= 1 S, 2015 &
THATET
) 500-749 foheT % =1 5 S, 2016 &
AT

A i, ForT TR 7w (Feen) Raarast & Faw 5 % sv-fAaw (3) F arr atea
TATFLOT (F2eAr) Tferfaw, 1986 (1986 FT 29) #iT 4T 6 ¥ 41T 25 F efi= TaT orf<r T T
TINT Fd O ARG & A9, FETIRO § AL 3305 (), @ 7 fREaw, 2015 &R
a1.%1.57.593 (31), IrE 28 S, 2018 FIT fG=[a IcaTaa it &7Har i [Eea d4= it SeATI=T HF
ARG T HI-F5 A & 9Ted 60 S % e 9% a17 @ @941 At @t afvm & o
IcESIT HIAHT AT [ATATase STer STHRT T 19T =6 =1

S Safeh, TATER, a9 Y SAarg aadd #ArAd 7 [Aed #Ered g QA iE 13 dEEr,
2017 T TEqA T T TAT AT AT & AL FATSe qrq G §9=0 w1 a9 2022 T Tg0or
F==roT IYsREeT FEATHod e o forw aavaeor (F2eqor) sfafaas, 1986 T T 5 & qgd fAaer S
F7 3 P ey sweor e 1 #r A 7 fwaw, 2017 F wH. 75-15017/40/2007-Hf sy
g fHaer fam

R Safh, F=a #oea T = FIar & qrI-Ar Ag AATART AT g T aguer A
SRITRIRAT & IId &I & 9T &l arq [Faea S35 a9 IedT 8§ Ica FATe-UeT HT 9q7 T |
SEAT ITHINT & AT gU & AT (a7 AT HIAAT ATF FAAAT ST Foqeaaar & T=09T &6ar s
AT &; T fAed &= &1 @ Fagat S @raer et & arer we & o BSre B @
3T =8 qET @ (75 UL [T, IHHT T@XETd F3d 3T T 6 ITAN 6 forw g Sorfert
SIS FIAT TAT &; Gt FIA % START F TS ITHTE HEIT & ATaT & a1 e d3= # 3o
FAT-U9T HiHe [T, S a9, T2 o, @99 % SUid e gu #0al oY [H=ret &= & 937 &
forT Se-foher ARt S S ATTRTET STTRM o o7 T2AWT ¥ 7 TET 8; SfedeT ver i 777 34% a5
FATT T@ sl AALTHAT ST Tl HIA T AT FIA o (70 TR FAT g orey et qa1 e

FT Figatg (MHEFAT) ZraT gl

S STE{h, FIAAT HATAT 7 AT FTqT o6 ATI-AT AEATAEA 6T & 36 et @+ 9ot F F=d
FT HT TUECET, SR T FTET ARt | g F forw Ay w2y w7 @ ¢ ew addt
TETAT STHRLUI Al Ze-Te H Joc@d 1T HHT TS g, HIAAT gATS THHAT § s T FT @@ gial &
AT FAAT G | GATS-EAAT (ATLLISA) TH FIIA T TSt ATAT FT T GIT of AT 3T 6T o0
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o= &3 % of S o o ¥ ArsfEns aF o S F 94T, gATS H THhAT Fad B F g gu
FIA AT AT AATACE | Fledl g STk GiAd FIIel hl TG 6l AEAT Tor @l g, e Aoft wraer
TR AATATE FF Gl ITANHRAT SARM |, SATerF TZI0T e FHord w4 gl

X SEfF, FEAAT FATGT &Y @R g9y 7 =ion aqag BT g & R 2 s\,
2014 =t stfeg=ET 9% O o= g, @R S50 &7 o g0 F1Fe & IR & o srferefard w17
e o ST srafera & S aater a2 gtase g9 S1er e e i <= o i g o
TorSTett o IeqTae § S| g

ST Srafe, Hifa ST 7 et R § aredie, SEer |, aiaed #i e 9t #
FAS T GO KT 3P T =@ @A FwT FeAT FA F GG AT AT F ATI-ATT "iered # Tg
FvgTaa AT & o aeioadT e ® ared saferee wT sequrer e Yguer 9aT #ar g; dh
AT srafarse sk wie = | faafia 2 2, ety R @95 97 Ieae aguor it oA § o
TIAT T 3T+ TGO I FIET FAT efersd Fiod grar g; gare ToRaT § Scav T (U9T) FHrFer
FOTT o FTI-ATT I FT AT TGMOT FLAT § AT THHT ATARRT ITANT Al (AT ST T T, FHIAAT
AT TORAT § AT FT SAferd FANT grar g, Aq(ASe oI grav g; arery srafase % FAvem &
T IT ATAhd THIE BIAT g FI1h sHH ge AT | He Sofl fFar Jafrse, ava dqaferee
TATE, HAAT AUSTIUT, FFAAT e FT T@X@E, ATaTg AT IS aTedl g T T@L@rd A [ae™
FIAT BIAT &, HIIAAT AT FT EIATHIA, T HHE Ta&T R [OET, S [Hwrdi, a2 T8/ 9w
gfaaselt arg raedr 97 @ afager T T=qn @ gers aiwar & R Soarea & awa § o 9t
gt g et A wataefia vy Tote ff /gt gar

A srat, Hif s 7 zafow e 6 & & waiaefi s sguor a7 et
FIAT 3T Sre AN FLAT Aol grm, g Frger & Uer &t AT Giaatea &Fu S & a9,
TRagd T & AT ¥ FE=a Icamashl & 97 SIET 7 A1 v

S Srafeh, TATE, a9 ST SAarg TREaT HAAT S HATAT, HRITAT FATAT & TG,
T s & 2 Bagra ff RO 92 fFa=a F3 797 aEgHiEs [F=r #73 F 9% 0F

Sefed # fMwferfaa Ford o ag=m a—

i) G Tl § UL ATHIAT T AT GHIT T8l gl ATl & Uer STt &1 S0 (arert
e o= |@99) & fAariora gr STdt g Sates f6Ar gar fwEer &ea 95 § T8
TFaT STTaT 8, U9 ATET AT RO Fad UF T orAiq e /9 § AT v g

ii) AT Fored & Tgur [R=0r, Uer Yo % oIy aaihl &9 F EioTd gId & Faiih
ITH FATS-U F AT wA & O S5 ewar arer SYE g g, S8 ULT
A i gefeiT feew, Uor ST & forw aears feew sfiw g 47 &1 faae-
A 3 % forg a2 2T (%) 20 &,

i)  TATEY, a9 ST SAarg qREdd §Ad | Isid A9 At U g e
FHLT: AT (S=d S T GHIGG AT T ST AIAHT T GTAT HA 6 [o70 TIEErra
[ERIKIEIES
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SR Starf, FTE T YEH S AT T 97 AT g FrEe F 9 F 90 ST O
TETT Ao Tgsl Aigd [amT el el i g & fof TATEa Ihte FIIEH Fl AT
THATA 2

X Safh, FFar 7T T AETEEd A g & AeEr awartd #ifee-19 qgEnT &7
THE FACAET 9T H Fofl IcATE o [oIT FHIFAT &1 sl T I TIATRd Y TL HIAA o START o0l

TR AAITFHAT 1 T@d gU T ATSAIT @ [ TRl SATEGAAT ST i ST

I, AT, FoT TR TATEL0T (F2eq0r) fAaaraett, 1986 F R 5 F Iufaaw (4) F a1
Tfed TATET0T |HXeA0r AT, 1986 (1986 FT 29) FT &T<T 3, &TT 6 3f¥ &=T 25 F qgq AT
ATRAT T TANT Fd gU, 37 HAATEAT & FIH 5 F ITWIH (3) F AN () F dgd GaAAT & &l
ARATIAT T E2T 3 6 ST A2 § TATEA0T (H2eqT) HaHTaet!, 1986 FT T HATTAT Fd gU
vagrr Aot e aard 2, srafa:

1. (1) = F=ET &1 9=@Taor (§2eqor) gerae Fammast, 2020 FET SIS
(2) T AL IelE H TR 20l A | AR g

2. T (F2eqor) Hawmast, 1986 #, = 3 #, sufqaw (8) & forv fMwafofaa suf=sw
SareTiod R, ST -

°(8)  ATT fa=[a ST FI, TeT ATHUT AT I G At & far, Mefofaa aat &
ST 1A TANT 6T FATAT g0

(1) STESIA HIAGUST & oI STITeh i qHTeT_ Meaid AT

i AGHTT ATIEAT ST T TGO HEAT e g7 GHI-HHT 9T A AR F
FET fafeea AT & forg fAfAfEse amEst &1 squred wT
i. AT F WA § EfRT oY sraforsel &1 URHI(AIeAIHd A Tgd) NIRRT
AT fae@ §9 § ST ohar STo) uwe Tt |9 | el o safoeat &
o arerdy ® w4 (foferer) g =Tfeul
2. 9T Tive T T

i. T e w9 g U A F O e g0 wEer 9T Fad FIA F H0T FATS-ULT
Tive(HiS(ET fE=a ST e7war) T stfaied &|ar s arerar S =0 &4, 9939-
THT I ST AT T ATSGAATA H TAT-SA T =T o] T ITeAT v |

ii. T WEEd & T ST it @Od w1 ATHA HIA g AH AT AT THIETT TR 215

iii.  FAE AALTF TN AT FATS-ULT FT ATHAT ITAN AT FIA & (0@ =4 fAferee

ATt  STeTT U% Uer T TIAFRT TAFE[-EC [ AT (IH[dee?) T 92 fhar
ST

iv. AT R w95 ITET 2()) F SreATefia, VISt g5 A¥aAT AT @il (AT qIEed) H
(|1 ATl ST IAeTSIee® aATaT S(T0) G0 T AT STTAT & T FATS-ULT HT
e w3
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[¢TRT [1—=uE 3(ii)] T T TSI © T 5

. T g XA v (Foomer staram el ster e s & @ gu ¥ed a9 sfiw/ererar 9r-
8 F 9 T gU ATed (Frad%) BT &f HA & Iagd aT ST J91, 59 aF
T IRAGH/ATEF TRTEEFAIY IUAsY A5l 3l STAT, T2 TRAgH i g haT ST
ST faaTer srera T o= ATeaH | @ gu gl

i. At femga S5 gy gAtaa T smo

(F) I FAAAT FwddT G TEeA & forw e g9 § sroram s adiq ¥ "rsfeT
LT ST e =T e g ar; #ie

(@) T T TAAT FraqT AL ol ATAASHAT o FHIXOT TRAgA 7 gl T4, T Tg
AT BT ST & Fated @ & Rass &9 § FE #7 98 @ gu
Zoht (TAeaTer srera Foret arvr /Teas ge), SroraT et o = 9a a2 o § 9%
FRTEN

(4) =& facd 3 2020-21 ¥ 39 aT8 F fory Faferd aRarsETe gq @d gt st
T ATAEFT o W THAT STOIAT| HISET TAALONT FATHIAAT I FLTET AT SITua qrieh
T AT o6 TorT ITLTFT Tt bl TGN TATAT ST Tkl TIAHTE Ha TS T Tguor faz=ror

TS FIET TATAT ol SATHTT ST T SATTI

[®1.5. 13014/01/2020-==0-1()]
AT HA e, S at=a

feroqu—ae Fae 9T F TSI # AT 844(3), A 19 FFaY 1986 FIRT TR T 0 o
AT TqeATAAd] GITIT F.HLAT. 82(3), ARG 16 FLa<l, 1987; FL.AT. 64(3), aRE
18 S=a<r, 1988; #ATHI.M. 931(:f), T 27 (F(a<,1989; F.3M. 23(3H), dHIE
16 SWaT, 1991; AT FLR. 95(z), AT 12 waH, 1992; ar.1.f. 329(=7), ara 13
=, 1992; ar.#r.f. 562(31), e 27 |5, 1992; AT.#1.fA. 884(37), air@ 20 744y,
1992; AT #1.f7. 386 (1), a<ra 22 I, 1993; ar.#1.[4. 422 (31), T 19 6, 1993;
FrEL. 801 (3r), arerw 31 Rwaw, 1993; ar#.f. 320 (3), a¢a 16 AT, 1994;
aTALR. 560 (1), AT 19 Rdaw, 1997; @A, 378 (), A 30 I, 1998;
FrELf. 07 (), e 22 REEw, 1998; aranf. 407 (1), av@ 31 #%, 2001;
AL, 826 (3), AE 16 FFa, 2009; ATALM. 513 (), AT 28 I, 2012;
arEr. 02 (31), arfE 02 S°a<r, 2014; #r.3m. 3305 (31), aira 07 fegae, 2015;

AT, 593 (31), I 28 S, 2018; 3fT F.3M. 236 (31), aE@ 16 F=at, 2020 FT
[EquRIy

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 21st May, 2020

S.0. 1561(E).—Whereas the Central Government had, in exercise of its powers under Section 3,
Section 6 and Section 25 of Environment (Protection) Act, 1986 (29 of 1986) read with rule 5 of Environment
(Protection) Rules, 1986, published draft rules further to amend sub-rule (8) of rule 3 of Environment
(Protection) Rules, 1986, in the Gazette of India, Extraordinary, vide number G.S.R. 02(E), dated the
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2" January, 2014 mandating certain categories of thermal power plants to use coal with ash content restricted to
34%.

And whereas, the said Notification vide number G.S.R. 02(E) dated the 2" January, 2014, mandated
coal based thermal power plants to use raw or blended or beneficiated coal with ash content not exceeding
thirty-four percent (34%), on quarterly basis, by the time lines given below:

Sl. No. | Category of Power Plant Distance of location of Thermal | Time lines
Power Plant from pit-head/coal mine

(@ |Stand-alone Thermal Power Plants Located in urban areas, or|With effect from
(any capacity), and ecp]oglcally sensitive _areas  or|ng June, 2014.

critically polluted areas, irrespective
of distance from pit-head, except pit-
head power plants.

(b) beyond 1000 km With effect from
2" June, 2014.

Captive Thermal Power Plants (with
capacity of 100 MW and above)

(©) between 750-1000 km With effect from
1* January, 2015.

(d) between 500-749 km With effect from
5" June, 2016.

And whereas, the Central Government had, in exercise of its powers under sections 6 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment
(Protection) Rules, in the Gazette of India, Extraordinary, vide number S.0. 3305 (E), dated the 7" December,
2015 and G.S.R. 593 (E), dated the 28" June, 2018 published the emission standards and specific water
consumption for various category of thermal power plants, based on capacity of power generation and date of
installation of power plant and to be achieved in time bound manner.

And whereas, the Ministry of Environment, Forest and Climate Change directed the Central Pollution
Control Board vide F.N0.Q-15017/40/2007-CPW dated the 7" December, 2017 to issue Directions under
Section 5 of Environment (Protection) Act, 1986, to various Thermal Power Plants to install pollution control
equipment as per the revised plan submitted by the Ministry of Power dated the 13" October, 2017 by 2022.

And whereas, the Ministry of Power has, inter alia, represented that with advancement in pollution
control technologies, thermal power plants are better equipped to capture fly-ash generated in combustion
process and unwashed coal can be used more efficiently and economically; thermal power plants are designed
for coal with wide variety of ash content and are equipped with dry ash evacuation, handling and supply systems
for ash utilisation; using washed coal makes power generation costlier; fly ash generated in thermal power
plants is being used in several beneficial uses like cement manufacturing, brick making, road laying, back-fill
material for reclamation of mine voids and low lying areas; requirement of maintaining average ash content to
34% prompts industries to undertake import of coal, resulting in outflow of foreign exchange etc.

And Whereas, the Ministry of Coal has, inter alia, represented that the coal mines are constantly
striving to improve raw coal in terms of quality, size and extraneous material over the years which has
considerably reduced wear and tear of all related equipment, coal washing process involves multiple handling
and avoidable road transportation of huge quantities of coal from coal mines to washeries and then to rail
sidings for onward transport to power plants; the washing process only divides the coal into washed coal and
washery rejects while the ash content of mined coal remains the same; use of low grade coal washery rejects, in
the multiple small user industries, generates more pollution etc.

And Whereas, the Ministry of Coal and Ministry of Power have, therefore, represented that the
mandating power plants to use washed coal requires to be revisited by reconsidering the notification dated the
2" January, 2014 which will help ease power generation for long distance haulage of coal without adverse
impact on the environment.

And Whereas, the NITI Aayog, in its report after analysing the issue from the perspective of
washeries, Coal mining, transportation and consumption of coal at power plants has, inter alia, summed up that
use of washery rejects in nearby industries generates more pollution; since washery rejects are distributed in
number of smaller industries, the pollution control at numerous points is more difficult than controlling the
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pollution at power plant end; Ash generated in the washing process pollutes water along with coal particles and
cannot be gainfully utilised; Coal washing process involves increased water use, effluent generation; Disposal of
washery rejects has negative environmental impact as it has to handle and dispose huge quantity of low grade
coal washery rejects, liquid effluent streams, coal storage, handling coal dust, runoff and fugitive dust; Coal
washing also adversely impacts topography, water drainage pattern and quality, water bodies, surrounding air
quality at large scale; Washing process increases the cost of power generation with no commensurate
environmental advantages etc.

And Whereas, NITI Aayog has, therefore, recommended that it may be prudent to determine and
enforce the environmental and pollution norms, to be complied with by the power generators, rather than
restricting the ash content in coal, based on distance of transportation.

And Whereas, the Ministry of Environment, Forest and Climate Change, after deliberating the
representations from Ministry of Power, Ministry of Coal, report of NITI Aayog and various stakeholders and
after careful considerations & in larger public interest, arrived at the following:

(i) The extent of ash content in mined coal remains the same. With washeries, the ash content gets divided
at two places (washeries and the power plant), whereas if unwashed coal is used in power plant, the ash
content is handled at only one place viz. the power plant;

(i) Thermal power plants are technologically equipped to address pollution control, ash management as
they have high efficiency equipment to capture fly ash, dry ash evacuation and handling systems, ash
supply systems for ash utilisation and tall stacks for wider dispersal of flue gases;

(iii) The Ministry of Environment, Forest and Climate Change has notified emission norms, mandating
respective thermal power plants to adhere to such norms in a time bound manner;

And Whereas, it is expedient to adopt best possible framework towards handling of unwashed coal
including management of fly ash and other associated environmental aspects arising out of processing of
unwashed coal at different stages.

And Whereas, the Ministry of Coal has represented that in view of the existing unprecedented
COVID-19 pandemic and the resultant immediate requirement of utilization of domestic coal by stimulating
coal sector demand for power generation in the country, it is desirable to issue the notification at the earliest.

Now, therefore, in exercise of the powers conferred by Section 3, Section 6 and Section 25 of the
Environment Protection Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment (Protection)
Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a) of
sub-rule (3) of rule 5 of the said rules, in public interest, hereby makes the following rules to further amend the
Environment (Protection) Rules, 1986, namely :-

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2020
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in rule 3, for sub-rule (8), the following sub-rule
shall be substituted, namely :-

“(8) Use of coal by Thermal Power Plants, without stipulations as regards ash content or distance,
shall be permitted subject to following conditions:

1) Setting Up Technology Solution for emission norms:

(i) Compliance of specified emission norms for Particulate Matter, as per extant
notifications and instructions of Central Pollution Control Board, issued from time to
time.

(i) In case of washeries, Middling and rejects to be utilized in FBC (Fluidised Bed
Combustion) technology based thermal power plants. Washery to have linkage for
middling and rejects in Fluidised Bed Combustion plants.

2 Management of Ash Ponds:

(i)  The thermal powers plants shall comply with conditions, as notified in the Fly Ash
notification issued from time to time, without being entitled to additional capacity of
fly ash pond (for existing power generation capacity) on ground of switching from
washed coal to unwashed coal.

(if)  Appropriate Technology solutions shall be applied to optimise water consumption for
Ash management;
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(iii) The segregation of ash may be done at the Electro-Static Precipitator stage, if required,
based on site specific conditions, to ensure maximum utilization of fly ash;

(iv)  Subject to 2(i) above, the thermal power plants to dispose flyash in abandoned or
working mines (to be facilitated by mine owner) with environmental safeguards.

3) Transportation:

(M Coal transportation may be undertaken by covered Railway wagon (railway wagons
covered by tarpaulin or other means) and/or covered conveyer beyond the mine area.
However, till such time enabling Rail transport/conveyer infrastructure is not
available, road transportation may be undertaken in trucks, covered by tarpaulin or
other means.

(i) It shall be ensured by the thermal power plant that

a. Rail siding facility or conveyor facility is set up at or near the power plant, for
transportation by rail or conveyor; and

b.  If transportation by rail or conveyor facility is not available, ensure that the coal is
transported out from the Delivery Point of the respective mine in covered trucks
(by tarpaulin or other means), or any mechanized closed trucks by road.

(4) This shall also be deemed to be additional conditions of the relevant Environmental Clearances for
respective projects for financial year 2020-21 and onwards. The existing Environmental
Clearances shall stand modified so as to make the above conditions operative for relevant sectors.
The Consent to Operate shall be issued by respective State Pollution Control Boards accordingly.”

[F.N0.13014/01/2020-1A.1(T)]
GEETA MENON, Jt. Secy.

Note:-The principal rules were published in the Gazette of India vide number S.O. 844(E), dated the
19th November,1986 and subsequently amended vide numbers S.O. 82(E), dated 16th February,
1987; S.0. 64(E), dated18th January, 1988; G.S.R. 931(E), dated 27th October, 1989; S.0. 23(E),
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g 192 72 fieelt, geeafie, il 1, 202147 11,1943
No. 192] NEW DELH], THURSDAY, APRIL 1, 2021/CHAITRA 11, 1943
TrtaRer, 39 A SEary TREdT FAeT

gferg=mT
75 Resft, 31 771, 2021

aranfA. 243(F).—F=07 TR, @iacr (@) JfafRaw, 1986 (1986 = 29) #r & 3,
1T 6 ST /T 25 TR WaT IiReaT &7 T3 F3d gU, TITa<er (§2vr) fFaw, 1986 &7 sl gemes :a
¥ forg Ruferfee fay aard €, s -

1. (1) == Rawt r d@fEm s gataor (g e Faw, 2021 81
2  F Faw geeE ® yae f ardE w999 g |

2. qate<or (gcaor) Ram, 1986 #Y squsl-1, ¥ %9 degis 256 §, “Afrdt (zwrsai) ==
Fftrg=aT F yarem $t arfg ¥ 2 o & shaw FamEt F1 @ 60, s, freat @7 aw=k F o Oy
Fafefes <ar s, s -

“*(i) gatawr, a9 A seay IREdw sae, g @, w601 R niwor (@ @) sk
¥ wguer R 9 F wRREE & few = F6 a9 51 757 w0 ygwer R 9 (@)
g gqrovfi-1 # gofafafEs dts et F arofi-1 § @9 (@) #§ o3RS gag 3 ¥ e soeie
ST & FgeT g & forg Iy safRefy F smere ux anfiar e St % wenftacor gg R s,
#afq -

2003 GI/2021 1N
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qToofi-1
w4 | T st FAOTE F forg gHT HATg
g i e fAe &1 areft
T THTAT THRAT
(1) (2) (3) (4) (5)
1 |yt s 10 ¥TE ¥ AT swaeT g | 31 REwx, 2022 | 31 R, 2022
TET TEET &7 37 AgA A | TF GED
10 ferfler & oRfF %
fia< 1 )
2 |wyai" i &7 ¥ wgfta &=t a7 i< | 31 Rew=y, 2023 | 31 Rewex, 2025
oy et i 10 Farfier # | = GED
qffyr ¥ s 2
3 |wEtT yat § A @ § gieAfad ¥ | 31 Rawe, 2024 | 31 e, 2025
R GED G

1 T it 2011 FY FFRIOMAET F FIHI |
2 rdiefislt grer Famafonfe |
iy aroft-1 F =W (5) ¥ gaafAfEe oie ¥ & fgw eF ¥ g @it arfia Remaas
¥, 39 fRafy & wig ¥X g I (e g ¥ A 9T ge & forg St @ @5y $ T giaww
oA F 8, ARy gt @ of w0 Y s w5t i st B
T XX gEt &, 39 Rafy # st 3w wrew wiww § st arde & amrsrd
<A &, wfta R % ¥ 7ffe 720,20 790 Y & & yatawor sRw< sgea B s,

(il g 7L S Ao anfir R w9 &, arofi-1 % ww (4) § marREAERE ale F v,
areoft-2 # R 2 ¥ aqer vt sfasw sgdia B sre, st -

HIO-2
TAr-ART A A i | wataei v (v wiy gfte sfa fegm)
AU AT
FELET FERRC g T
0-180 e 0.10 0.07 0.05
181-365 Rawr 0.15 0.10 0.075
366 Raw sicafas | 0.20 0.15 0.10”

7.4, F-15017/40/2007-fre=g]

froqur: |7 W, WA F 9, T, 9 0L, €9 3, SuET (i) # AftgEer qenr war 844(H),

arfiE 19 79w=T, 1986 TRT YHRAE ¥y Ty & sl 3w &fdw doae sfeEeT e
ar.%1.1. 662(3r), aréE 19 IA<HaT, 2020 F7 FaTTAT)

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 31st March, 2021 ]
G.S.R. 243(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection)

- Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment

(Protection) Rules, 1986, namely:—



(9T I 3() ST T TATA - FETETT 3

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2021.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Environment (Protection) Rules, 1986, in Schedule — I, in serial number 25 for letters, brackets and

words “*TPPs (units) shall meet the limits within two years from date of publication of this notification”, the
following shall be substituted, namely: -

“* (i) A task force shall be constituted by Central Pollution Control Board (CPCB) comprising of
representative from Ministry of Environment and Forest and Climate Change, Ministry of Power, Central Electricity
Authority (CEA) and CPCB to categorise thermal power plants in three categories as specified in the Table-I on the
basis of their location to comply with the emission norms within the time limit as specified in column (4) of the Table-

I, namely: -

Table-I
SL No. Category Location/area Timelines for compliance
Non retiring units Retiring units

() @ 3) @ &)

1 Category A Within 10 km radius of National | Upto 31 December | Upto 31"
Capital Region or cities having | 2022 December 2022
million plus population'.

2 Category B Within 10 km radius of | Upto 31% December | Upto 31" |
Critically Polluted Areas” or | 2023 December 2025
Non-attainment cities”

3 Category C Other than those included in | Upto 31% December | Upto 31"
category A and B 2024 December 2025

' As per 2011 census of India.

? As defined by CPCB.

(ii)

the thermal power plant declared to retire before the date as specified in column (5) of Table-I shall not be
required to meet the specified norms in case such plants submit an undertaking to CPCB and CEA for exemption on
ground of retirement of such plant:

Provided that such plants shall be levied environment compensation at the rate of rupees 0.20 per unit electricity

(iii)

generated in case their operation is continued beyond the date as specified in the Undertaking;

there shall be levied environment compensation on the non-retiring thermal power plant, after the date as
specified in columm (4) of Table-I, as per the rates specified in the Table-II, namely:-

Table-I1
Non-Compliant operation beyond Environmental Compensation (Rs. per unit electricity generated)
the Timeline Category A Category B Category C
0-180 days 0.10 0.07 0.05
181-365 days 0.15 0.10 0.075
366 days and beyond 0.20 0.15 0.10."

[F. No. Q-15017/40/2007-CPW]
NARESH PAL GANGAWAR, Jt. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)
vide number S.0. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 662(E),

dated the 19th October, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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PUBLISHED BY AUTHORITY

". 5075] = faeeft, grpaTe, femw=w 31, 2021/419 10, 1943
No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943

TN, I A TAaTg qRadT Joraq

I LT
T faeett, 31 femwaw, 2021

AT 5481(H).—Fea T TLHL 7 AT TLHL 6 TR TATEL ST FF HATAT il ST

. FAT. 763 () aE 14 Frawa<, 1999 T FFAT AT ofdTze sremia ama feo=ra w2 & i+ =1

fretes & fafafdse =ama & fiaw <21 & At & forg Susms: Mgt & Icaaq & yiaated & & o
AT o= At arEft F {9 i 9wt T § w -0 F SYEET #9861 o9 & o

IBESRSIR N EuES

3T, TEUEATr AT g (T F e 9%, UET F7 wEdr A7 ordrEe gt ard
e |99 T WTe-1@ FT 100 Sfaerd SUINT AT Fd gU i TS Taed YorTe T &
ETOEAr & e qated Afeg=ar #i7 3T AfIF THERRT &1  FwIiead T g, Haid aean 1

HIS[ET STTEE=AT T qeTeAT oh;
ST TEEOTRAT AT (HETT 6 LT T T Eong Tiase i o s it srasasar g

@, ffRwtor & g T qur [t # F 84 ¥ T erdtia Icarel a9r wae At
TATARIAT % TART T AT Fileh ITSTS, (WGl I FLed He il AaeTHhal &

7703 G1/2021 1)
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AT, F=F I, 9% UG FATe AEG 6 Lol IA, Te@r hil AT F7 I FA, AqHIEd
RS = el FT 9, @i el ® T § W § Mg S  qmtEt § 93 & ST F = H
T ITANT T FETAT 5T ST [HET ST TTHIAh HATEA] Hl T FIA 0l AFLTHAT &;

SIY, TATERT FT LT HIAT TAT HFAT AT o= remied arq fE=E 99+ & ga w=1s
T 3 T qor e 1 THIT FEAT AT g

ST, SFq ATSH=AT § ST W@ 5% FHT TAN 64T TAT § I9H Fwrgerr A1 onEmEe syt arq
g |91 & giord FTe-1r 3T TieH-T M1 AT 2

SY, FET ALHRIT TGUOEHAT ST HEid & LT 9%, TAEoia Jias & Jorret afgd @ &
ITART F foIT U 2ATTh Z =T AT AT 8

qq: T (Feev) Faw, 1986 F fFaw (5) F 3u-fA=w (3) F @ (F) F Avy ufsd qaraer
(FTeqoT) AT, 1986 (1986 FT 29) F &T 3 F IT-4RT (1) 3T IT-4RT (2) F FT (v) FWT I
AITRIT T TINT A g, AT TLHTE o6 TATALT T a HATAT o0l ATEAAT ST H1.3. 763 () ae 14
AT, 1999 ERT 9RA & TSI, TR 90 |1, @< 3, 3T @< (i) H THR1AT FT ATEHRAT FLd g,
FAAT A7 foraTEe e ara faegd 93 g7 T % SUFNT & "ae § TS STre=ar S an.F. 4. 285
(1) AT 22 319er, 2021 GTT AT o TSI, AATLTIT, AWT-2, 977 3, IT 41T (i) § Tehriora v 72 off
S 39 a9t satrat & SeeT sa9 J91iad gMT 98T g 839 a4, SEdr 3Fq IeT 39l 6t
AT TSI H FqATATE QAT ST Hl ITAG FIT &1 T2 T, F15 341 6 HGq= § 039 AT 2 AT
ArHT foh

ST IFT TTET ATTHAAT & HIg § IHA HATIAT 1T G TATA 21 AT FHT SA<h41 & 910
AT S FATAT T Fa 1T TLHTE FIET T80F &9 F f5=e w2 o g,

qq: gL (Fer) A, 1986 F fAarw (5) F Su-Raw (3) & @ () F AT ufsd aAiawor
(sivermr) sfarferam, 1986 (1986 T 29) I &7 3 H ST-9TT (1) T ST-4TT (2) F @< (v) FT Taed
<RIl T TART Fd gU ST ATSEAAT FI.3A. 763 () ara 14 Frawaw, 1999 & 39 arar & fam
STerhTd Fd g Sivg, UH STTEHOT | T3 36T AT § AT e 1 AT (63T AT &, heald TLRIT wAAT T
foraTEe sema ara R S99 ¥ @ F IR F g9y § Aefertad st S #7dt g, S =)
STTERLAAT o WoRTI sl Tty & Yged g, sTaiq
F. FAE-UE R ieA-TE FT Aqe™ w2 ¥g a7 R @4+ (Sdd) F Saaa.-
(1) TS HIAT AT foATee remhd arq @R 999 (B Fived /3T 98-3cq1ad &g T8 § a7
FT) FT 7 grataE SearT geit & a8 o g gioma T (FAT-0d #liY Jien-31@) F7 39 977 (2) |
& 10 aR-srgEe a1 & 100 Tiaerd ST AT v
(2)  FrFEr AT fomATse sramia AT e @9 7 giora T T SUART Fad HEtered qri-srEe
TS % fory T STusT, stai:-

(i) TS @ 9T AETRA AT AT 22 Al 2Ted, Frea? diHe ofie, arey, e, I9e #7
IEIGEILF

(i) = fAfRwirn, Er-ReE
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()

(4)

(i) =% MU T FrE-qET F Ao w1 [FA, 7@ i [er-ateme et Farr
T,

(iv) e =7 A,

(v) o=t &= & 9T,

(vi) == w | REd gu eI & 9T,

(vii) e 7t ofig—ag T J=7 #1 At

(viii) T ILTEA0T % e uw A a7 Fi;

(ix) @& et § qeaT §¥eqor §LaArat 1 At

(X) o= ZeTf T T & T,

(xi)  FHF-THT 9T AT T o TR SRS o fer)

qLAE, FAT TGO REA A (Ardfiera) i sregerar § uE Af@f@ wieqd it Sl SEd

TTEX, AT Y qAaTg TREdd §AAT (TRASUERHET), FBEa @5, @ 95es, fgar

HATAT, G TARH AT TSTHRT HATAT, FIT ST T e FranwT, a2 Fia qeme a0

T HiHe TF wad AT 9RuE F ST w7 qEedi 6 € 9 F v A s, S

TATS T o STINT o ATE-SAEA AT-ah1 0l ST LT, IThT THIEAT TS ATLET FLAT AT

SRR fEaTEl T Turem<y & YTeq el & g 9% 3U-977 (2) § FAifedad U -

T T AT § AT FRT AT TT -G AT AT FHeAr A7 wer J-adis & =1 9

T AT ITH FIMET FIAT gl T AT TH IS 6 [0 Ut gl T2 aHtd T Iguor H=err

e A1 yguwr e afwfa, v fGRE 97 &7 @E F T=ew of HET # ahdl gl o7

afafa FEier & e T, 9GiEwy, a9 i Jaary ahadd AT U q7i-qEd TAse

TERTIAT FITTL

TeAF FHAAT T fordTEe Sremia arq f@eE 9997 39 a9 & 0 giod 09 (FA1E -1 3T Jied-

@) FT 100 TITd STANT A g Scadardt g, aarmd, et off fafa #, Gt ad & o &7

STANT 80 Tierd & == Al T i AT &, 39 arT &=d 997 &7 o9 a9 &t st § 100

TTTerd SEd T o ST T AL T FEAT g

T, T AT T Tl 9% F forw AR i a9 F =96 0 vH T Ee /91, g T A STANT

60-80 Sfrerd o = ZrAT &, U a9 * forw i UH HI=1, Tl 1@ T ITART 60 TFerd ¥ w9 g,

I F9 % o0 92T ST 9dr g, 3T TG F ITANT 6l Tiqeradr H ToET & TIe & o a9
2021-2022 ¥ I st STerd THTAT &l A= &F T TR 6 ATHTT 479 | 1@ STTUAT:

T f@EE "@9Ar &% | 100 Wiaerd SuArrar Sred | 100 Staerd STAar STed w6

ITANT i wieraar FIA o (o1 o qaTed 9% | forw [ st =0
>80 wfaera 3T 37
60-80 wfaere 4 7 37

<60 yfaera 599 397
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®)

(6)

(7)

(8)

e, aT9 faeE §9 F forw 80 widerd =aw IUANT Siaeraar, wHer: 60-80 iderd i <60
STrera T ITATRGT f AV F TEq A ATl qTq (6= G941 & (7T TIH SATATAT 9% 6 Tgef a9
¥ T8 &1 aUT 9T AN Agl gl

T, ATATAT = 6 Siad au | grorg 20 Tqerd T il el 9% H AT of AT ST St
SUANT 3T SATATAT 9o o I GIoTd T o T WA ST a1 § [T ST

VAT HoT TG AT ARMT T, et 26 ATSE=AT F T & T WS 73T 13T 8, F7
AT A w9 (G g = St ° Fw6E =7 F 37 § qmr s, G SREf o wi e

ATE=AT % TeTer AT At & 77 3wt F faw @ avg SUTRT #7 o ST i 7 39 fAfiee
T o AT TATAAL o6 ATETH H TG IS h (0 (HLTd START A&FT F STTTTFT G

g, et Siaeraarsti § 77 Sfeafad SR @ il IAqH 45T H7 STANT areqT=T a9 &

e T o ST S AN T F gAas 9 B a9 G 97 i e aHar &
HTHTT ATMUF T IS 6 AT I T AT 2

STeRTeT T fafer & a9 e T RIGRECEEH
AT T FT ITIRT FH T FF 20 FH T % 35 FH A FH 50 Fiaera
(il T Fir gideraan) e e

T, A 37 T SRR T T 9T agt sfer 99 8, St e F arre Ar eved Ruw graw €
ST R gt o AT A7 qer 190 | (e 6T T 2 i qeiaa TS aguer e 1 2|
Teer | JHTor FH| FRET T arerE A1 S E o6 R s qiH-Sa #1 wr, e w e
Tl AT A2 AT T TUOT A A1 FIRT THION AT &, TH SATSEAAT & T T

TG & UH qY 6 HIqY FhAT ST 3 T4 T % F© AT Sed | A9 I TG A7 ITAN FqC
Steafad Taa-TATel F Tqa wiAE =7 7 gy srom

faroqur: T % IUART & AT FT T FIA & 7 IT 27 (4) 37 (5) F e amfaed 01 =19,
2022 T qIE & AR 2R

et ot qU arfi fEEE =@ (@) § 0.1 39T 9T 59 mdare (THSse) &% & a1
ATITARTATT AT SEATAT TG FT AT AATT & ST Tl gl T % qATATE IT STSHT KT b 1ol
fafizer, v feE wfeswor (o) F owme & Fe yguer [EEr i ger ae . au
fRerf=aern & A R & ¥ faenfHaer T@ & T AT T2 & qae § 80l LT, TAau(
T, ST THTAT, Hue F7 a1, Mder | ST &f @ud a7 G, TG T [THH07 31T I

Joe AR o AT THTO 6 forg wrEfatd off Matha 33 i =6 Afeg=ar & Tae & aeE
A1 FeET & iaT T&qa U o)

TAF FHIAAT AT AT e AreTRa arq &= w30 I8 RtEd M & 79 6 a57s, a0, ATs,
AT &Y (Ao Tiaweii= 3% & sqEea Jfd | BT 9T § ST a1 $liT ST S50 6l THaTH
F foro a4t viRaeTa o U € oY = "eg § Rufq T gEer =9 Afag=ar § g aqad |
T 5T U =07 A (TEAE ) AT IgUOT HEer et (FEET) F & S

TAF HIAAT AT forvATEe Semia T Ee 99, §eq1ia Auar 9% AT T & 77 F FF
16 =el & AT & o qufid ooF FA1E T qre| JIassriod H, s a9 79F 989 410
2T, o T T/ 9gaT F w A GIH a9 ST qh| SR AT Sated T Jguer g
e (TEATHTET) AT TGO H==or qiefa (T F7 ST § & A0t 37 Feaid Iguor =2
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(9)

(10)

(1)

(2)

)

e (FrdfrefielT) = o7 Fe gguor [ A (verdtET) 31 sgur e ataf ger aw-
T a7 Ao B srom

T HIAAT AT otz sremfa ardir faea g9+ (e ™t $fted a7 98 IcaTed *vg W1 € AT
FAT), ATEdas® STTRTRAT (ITTNTHATA) F B & Forw Ferar gguor f==r a1 F a9 9 v
HIETEA I U0 FT foish ITASH HLThT qTT A §4 o ITH T Al SUASHAT % ATEq [ Ahs
TETT FA

T % 100 TIAed START &7 FLT=F aTired, STt off a0 21, &S & agema & =9 § 77 Srowm)
@ F ISTART F TS, IeaLadt S dATE AR F .-

v gy srfeeRer (T, sgEeEr S s, S asw g, 9 & v e dew F A,
TET At | qev@r it e eaarat i formarse a1 FEar sramia ara f&Ea 99 & 300
et o e arat SE Ao St wrwarar § 99 g0 §, 3T FAEHAI | ATa FT § TG H
EERINEAL

TG THHN TRINET & 9 [Ye® T S0 ST 9Ragd g, UH fwigdr A7 oA
ST ar o= 5931 g7 a8+ & S0

T T2 AR oF AT = 999 TRE e HeAd g3 Aai & AqE @ 6l AR ST qEaed & g
[ of FHAT § IH AT | ST AT (6= T3 3777 qTeqH & TG T (MU Fd § a9 g i T
FATHFLOT T T TATHT T Tl § S AT AR S {51 aRags 4ok & @ I0aed FI0 &
LT THT ARL RT AT 38 TorT a1 foregd 51 39 HAior stfs ey &1 Fifed ST w2t g

IFT FEFATAN | TG HT STIRT AT AEF o420, ARATT TS FUH, Feald Taq Sqaem
T ST 3 e % T AT o At gy etia o o fafadert siw feenfAgent
% s foar stroam)

it fagga "= &t 300 Frereter &t afifer & iy sEfaq g+ =mt % o Gearia somes
IR (SHTHY) & dgd Gl ad Gl | 1@ FT 65 ASTIIT FIAT AT AT A 6 2 6
T 1@ FT (AT FTAT ATeTRE gITI THT G F TqTHT AT TATAF (FTg TR, TSI AT
=T & % 1) FrErer AT fomarse sraria ardi R w49=1 § 9 |97 e (95 R0 &
fTqY, eI, G T (FNuaus) & fRenfagert  aqam sEw 924 & a1g] =eT g+ i

TR STTAT TG (AT AT ISt T2 @1, ST | 7T gh) & o Suanr & 12
TR % ATC-3C-9TC % LT 9L F7 F w7 25 vfaad T &1 0iEa #77 F o sumr w47

T UH AT @R[ g (:9[eF T Y& F%h S TREgT il AN &l agd wiieh AT TET
TEHT g 9Td1 9T folT MU 9o & STE A0Td AT Tage sAaedT Fh T Hi Aqrerd AT 6r
SUASAT T THT TATI 3T AT F GTAT AT 31T S H ATAFATT F 9719 T HT HAT FAT,
g atera & o =8 ATag=ar & Yo At [0 § aR[ g ST 3% wEsardi § T@ A7
ST, F T TGUT [FI=07 7, ARIHRMF @I AT 3T AT T @I 5420 FIT Heiia f@er-
gert = srgam BT s

TEEHOT .- TH SU-UT F FANE o forw ag off Tuee fr srar & & amra ge e s
.97 afiaed & IUE Faa aHt AL R0 Ffe a1 E=E S5 39 o @ Arfers #7 Jifeq 3
2 3T srferaTe arer 2%  ary e w29 3T == # @rely T #r 9w forw T * 25 yfaad

5 & START 7 ATALI TT T AN Agl NT S qh o6 q19 A= da45 T @9 AT i
GUESERERIR R
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) ()

(6) (i)

Tt GT 7Tl T @1 H @rel T § O R TS Fed 6 [T @ g T (SRITHT ST
ST TATT FIAT SR 3T & H GTeAT T | TG & e T A9 a7er 2 F 97 1O Hl
At w2 % O | FieETe w7 Gt TesEEr SHied FE I G, a9 3T Sdqary
fadd FATAT T a9 &= §931 Sl HITAT a1 Gl a0 H[Ll =l oT9eqT ¥ ge o &
rr-a1y o fAoee & o st S arer fRenfAgent F wew § arie 28 e, 2019 &
fromAEer ST o oy

AT, e st frp A, ware, A e (@) d A A e
(EATTH) F AT TIHS T, WAL H GreAr #qA1 H T 6 RO FA q9qT Af A arer e H

=0 THfra e o 9 F o a-ae o7 anr off fRemfAder ST W "ear € 9T 78 9
Arfert i e grft & 3 U == &1 sfeEa w21 i Gl 7§ s 9 F fae @i
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vii.  Frer T AT
viii. 9 g-a F
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xi. PO
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21. | FE 7 AT
FUST T AT HISAT T T R -H:- moefce-
coalash@gov.in T ¥sfT ST
22. | ITFErFd SEATEATHAT & geaTe

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14™ September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of

three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and

whereas environmental compensation needs to be introduced based on the polluter pays principle;
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part 11, section 3, sub-section (i) vide S.0.763 (E), dated the 14™ September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part Il, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14™ September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-

(i)  Flyash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(if)  Cement manufacturing, ready mix concrete;
(iii)  Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
(iv) Construction of dam;
(v)  Filling up of low lying area;
(vi) Filling of mine voids;
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;
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)
(xi)

®)

(4)

®)

Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal
power plants

First compliance Cycle to
meet 100 per cent utilisation

Second compliance  cycle
onwards, to meet 100 per cent
utilisation

>80 per cent

3 years

3 years

60-80 per cent

4 years

3 years

<60 per cent

5 years

3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication 1 2m 310"

Utilisation of legacy ash (in percentage|At least 20 per cent  [At least 35 per cent |At least 50 per cent

of Annual ash)
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1% April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(if) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCC).

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(i) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification.

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31% March)
providing information about the compliance of provisions in this notification shall be submitted by the
30" day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May.

(i) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (MoEFCC).
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1% April-31* March) to be submitted on or before 31* May.

Sl. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

O oINo|a_iw N

No. of units generated (MWh):

—
o

Total area under power plant (ha):
(including area under ash ponds)

11.

Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12

Average ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting
period

(a) Total quantity of current ash utilised (MTPA) during
reporting period:

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(i)  Cement manufacturing:
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(ili) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(x)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(if)  Cement manufacturing:
(ili)  Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(X)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts:

(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31% March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):
(c) Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m°):
(d) Total number of ash ponds:

(i) Active:

(i)  Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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Reclaimed
(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):
(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):
(Not applicable for active ash ponds)
(c) area (hectares):
(d) dyke height (m):
(d) volume (m®):
(e) quantity of ash disposed as on 31% March (Metric Tons):
(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):
(9) expected life of ash pond (humber of years and months):
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)
() type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining
g) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)
(h) Ratio of ash: water in slurry mix (1:___ ):
(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No
(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):
(K) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:
(I) Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
i Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii. Cement manufacturing:
iii. Ready mix concrete:
iv. Ash and Geo-polymer based construction material:
V. Manufacturing of sintered or cold bonded ash
aggregate:
Vi. Construction of roads, road and flyover embankment:
vii. Construction of dams:
viii. Filling up of low lying area:
iX. Filling of mine voids:
X. Use in overburden dumps:
Xi. Agriculture:
Xii. Construction of shoreline protection structures in
coastal districts;
Xiii. Export of ash to other countries:
Xiv. Others (please specify):
20. Summary:
Details Quantity generated (MTP) |Quantity utilised Balance quantity (MTP)

(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash

Total

21.

Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in

22,

Signature of Authorised Signatory

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. ALOK KUMAR

Digitally signed by ALOK KUMAR
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 5th September, 2022

G.S.R. 682(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Second Amendment Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, in serial number 25 for “* (i) Table 1” the following
shall be substituted, namely: -

Table-1
Sl. |Category|Location/area Timelines for compliance Last date for retirement of
No. (Non-retiring units) units for exemption from
compliance
parameters |SO,emissions|parameters SO, emissions
other than SO, other than SO,
emissions emissions
O] @ 3) (@) (5) (6) @
1 |Category |With 10 km radius of |[Upto31% Up to 31% Up to 31%
A National Capital Region or |December 2022 [December December 2022
cities having million plus 2024
population®. «
2 [Category [With 10 km radius of [Upto 31" Up to 31 Up to 31% Bp to 3bl
B Critically Polluted Areas? or |December 2023 |December December 2025 2;;? mber
Non-attainment cities? 2025
3 [Category [Other than those included in [Up to 31% Up to 31% Up to 31"
C category A and B December 2024 |December December 2025
2026

* As per 2011 census of India.

2 as defined by CPCB.
3. For “* (ii)” the following shall be substituted, namely: -

‘(ii) (a) The thermal power plant declared to retire before the date as specified in column (6) of Table-I shall not be
required to meet the specified norms for parameters other than SO, emissions in case such plants submit an
undertaking to CPCB and CEA for exemption on ground of retirement of such plant:

Provided that such plants shall be levied environment compensation from the dates as specified in column (4) of table
—I, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as
specified in the undertaking;

(i) (b) The thermal power plant declared to retire before the date as specified in column (7) of Table-I shall not be
required to meet the specified norms for SO, emissions in case such plants submit an undertaking to CPCB and CEA
for exemption on ground of retirement of such plant:

Provided that such plants shall be levied environment compensation from the dates as specified in column (5) of table
—I, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as
specified in the undertaking;’
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4. For “* (iii)” the following shall be substituted, namely: -

“(iii) there shall be levied environment compensation on the non-retiring thermal power plants, after the date as
specified in column (4) and (5) of Table-I, as per the rates specified in the Table-11, namely: -

Table-11
Non-Compliant operation beyond the Timeline Environmental Compensation (Rs. per unit electricity
generated)
0-180 days 0.20
181-365 days 0.30
366 days and beyond 0.40”

[F. No. Q-15017/40/2007-CPW]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principle rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i)
vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 143(E),

dated the 22nd February, 2022.
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